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SUPPLEMENTARY REPLY _AFFIDAVIT _OF THE DISTRICT
MAGISTRATE HAMIRPUR TO THE BRIEF NOTES SUBMITTED BY
THE APPLICANT ON 18.03.2026

The Respondent No. 3 herein states as under:

MOST RESPECTFULLY SHOWETH:

I, Ghanshyam Meena aged about 35 years, S/o Shri Ramanand Meena presently
posted as District Magistrate — Hamirpur, the deponent, do hereby solemnly state

and affirm as under:-

1. That I am the above-mentioned answering Respondent No. 3 and is duly
competent to file the present affidavit. That the Deponent is well conversant
with the facts and the circumstance of the instant case and is competent to

swear this affidavit.

2. That the Deponent herein has already placed his Response to the present
Original Application on record on 25.03.2025, and has further filed an

: ~-~A\d1uona1 Affidavit in the said Original Application on 31.03.2025, dealing

T \
W tHik %lSSUCS raised therein. J
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3. That, at outset, the Deponent herein emphatically and categorically denies

all allegations of mala fides and/or procedural irregularities raised against
the Deponent in the present Application, the same being wholly unfounded,
scandalous, and retaliatory in nature. It is most respectfully submitted that all
actions undertaken by the answering Respondent in relation to the District
Survey Report (DSR) of District Hamitpur were carried out in the bona fide
discharge of official duties, in good faith, and in strict conformity with the
applicable statutory provisions as well as the guidelines issued by the

Ministry of Environment, Forest and Climate Change (MoEF&CC).

- That, during the course of hearing/arguments on 18.03.2026, learned counsel

for the Applicant submitted a brief note wherein certain misleading and

factually incorrect assertions were placed before this Hon’ble Tribunal.

- That the Deponent herein most respectfully seeks leave of this Hon’bje

Tribunal to place on record the true and correct facts, along with the
necessary clarifications, in rebuttal of the allegations and contentions so

raised by the Applicant.

I. DSR APPROVED BY EXPERT BODIES (SEAC/SEIAA) IN A
HURRIED, CASUAL. ARBITRARY AND PERFUNCTORY

MANNER WITHOUT APPLICATION OF MIND

//6_' That in the meeting of the State Expert Appraisal Committee (SEAC) held

10,}9 2024, the proposed District Survey Report (DSR) pertaining to

e ‘DlSIPi\CtHamlrpur was duly considered and, upon completion of requisite

A~f

mvestha;ions and thorough scrutiny of all relevant records and documents,
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was recommended for approval in accordance with the applicable statutory

i

79

framework and governing guidelines.

That thereafter, in the meeting of the State Environment Impact Assessment
Authority (SEIAA) held on 25.10.2024, the said recommendation was taken
up for Eonsideration, and a conscious and reasoned decision was arrived at to
accord approval to the DSR in accordance with law, subject to incorporation
of uniform Terms and Conditions governing sand/morrum mining areas, in
strict adherence to the guidelines laid down under the Sustainable Sand
Mining Guidelines, 2016 (SSMG-2016) and the Enforcement and
Monitoring Guidelines for Sand Mining, 2020 (EMGSM-2020). A copy of
the minutes of the Meetings held on 25.10.2024 is being annexed as

Annexure No. 1 to this affidavit.

. That it is further most respectfully submitted that the District Survey Reports

pertaining to the 9 (nine) districts were approved specifically with respect to
sand/morrum mining. It is a matter of established practice and scientific
understanding that mining operations in riverbeds are governed by a uniform
methodology, premised upon the principle of replenishment, which remains
consistent across all river systems. It is in this backdrop that uniform Terms
and Conditions have been incorporated, so as to ensure regulatory

consistency and environmental sustainability.

“That,-in view of the aforesaid, the allegation of the Applicant suggesting any

meph‘anical or arbitrary exercise, including the insinuation of a “cut, copy,

- 'and.Easte”'approach, is wholly misconceived, unfounded, and misleading,

)3

»: | :
' .and is lidble't ted outright.
' .and 1s/ha: lp o be rejected outright A/ﬂ
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10.That the averments made by the Applicant are wholly misleading and devoid
of merit. It is respectfully submitted that the District Survey Report (DSR)
clearly enumerates 110 mining areas admeasuring a total area of 23,31,632
hectares, along with 09 proposed mining areas admeasuring 163.5 hectares.
Thus, the aggregate area of all 119 mining areas comes to 24,95,132

hectares. There exists no discrepancy or contradiction whatsoever in the

aforesaid figures.

I1.That it is further submitted that during the joint meeting of SEAC-1 &
SEAC-2 held on 10.10.2024, an objection/complaint dated 08.10.2024 was
submitted by one Shri Rahul Gupta (address not disclosed) in relation to the
proposed DSR-2024. Pursuant thereto, the Directorate of Geology and
Mining, Uttar Pradesh, Lucknow, vide Letter No. 121 dated 10.10.2024,
directed that necessary corrections be carried out in the DSR-2024 in light of
the issues raised in the said objection/complaint, and that a compliance
report be furnished accordingly. A copy of the Letter dated 10.10.2024 is

being annexed as Annexure No. 2 to this affidavit.

12.That in compliance of the aforesaid directions, the objections raised were
duly examined and necessary corrections were incorporated vide Letter No.

876/Mineral-MMC-30-Miscellaneous (2024-25) dated 10.10.2024, and the

corrected report was thereafter duly forwarded to the Directorate. A copy of
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13.That it is pertinent to clarify that in the aforesaid objection/complaint, the
total area of the said 09 mining areas was erroneously reflected as 1399.604
hectares instead of the correct figure of 163.5 hectares, on account of a
clerical/typographical error. The said inadvertent error was identified and
rectified at the relevant time itself, and the corrected position was duly

communicated in the compliance report submitted to the Directorate.

14.That the aforesaid correction has also been duly recorded and reflected at
Serial No. 01 of the table appearing at Page No. 14 of the Minutes of the
Joint Meeting of SEAC-1 & SEAC-2 dated 10.10.2024, thereby leaving no
scope for any ambiguity or inconsistency. A copy of the Minutes of the Joint
Meeting of SEAC-1 & SEAC-2 dated 10.10.2024 is being annexed as

Annexure No. 4 to this affidavit.

II. DSR APPRAISED BY THE EXPERT BODIES WITHOUT
PERUSING THE REPLENISHMENT STUDY

15.That it is most respectfully submitted that no specific comments are
warranted in respect of the order dated 22.08.2025 passed in Appeal No.
8055/2022 by the Hon’ble Supreme Court, the same being a matter of

record.

16.That, insofar as the remaining averments are concerned, it is submitted that

it is neither theoretically nor practically feasible to determine the quantity of

_ any mmmg area in the absence of a detailed field survey and a

A.u,,\‘ A'

@,/Replemshment Study, comprising both Pre-Monsoon and Post-Monsoon

;_assess nts In the present case, for District Hamirpur, the estimation of
4 )

' Qe@f gfcal Reserves as well as Mineable Reserves for all mining areas for

/V(-, .’i;s,z . y
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the year 2024 has been undertaken strictly on the basis of data derived from
the Replenishment Study Report-2023, which is founded upon Pre and Post

Monsoon surveys conducted during the year 2023.

17.That it is further submitted that the Replenishment Study Report-2023 has
been prepared in due compliance with the guidelines stipulated under the
Sustainable Sand Mining Guidelines, 2016 (SSMG-2016) and the
Enforcement and Monitoring Guidelines for Sand Mining, 2020 (EMGSM-

2020), on the basis of empirical data collected during the said surveys.

18.That on the strength of the aforesaid Replenishment Study Report-2023, and
after due examination and scrutiny by a duly constituted committee at the
Government level, the District Survey Report (DSR)-2024 was prepared. It
is pertinent to submit that the said committee comprised domain experts
from the Department of Geology and Mining, Revenue Department,
Irrigation Department, Forest Department, and Environment Department.
Upon such scrutiny, the SEAC, in its meeting dated 10.10.2024, took a
considered decision to approve the DSR-2024 in accordance with the

applicable rules and guidelines.

19.That merely because the Replenishment Study Report-2023 was not
specifically called for or requisitioned at a particular stage does not, in any
manner, imply or suggest that the DSR-2024 was prepared in the absence

thereof. On the contrary, the Sub-Divisional Committee (DSC) undertook

/: \LSII h‘&\nspectlons of all the mining areas and, after duly collecting and
FO AT

{y{ ng the data emanating from the Replenishment Study Report-2023,

L & ot LA
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prepared the DSR-2024 in strict adherence to the prescribed Standard

Operating Procedure (SOP).

20.That it is further submitted that the duly approved DSR-2024 was uploaded
on the official NIC portal of District Hamirpur on 12.12.2024 and has been
placed in the public domain for a period of five years. Similarly, the
Replenishment Study Report-2023 was also uploaded on the said portal on

11.03.2025, thereby ensuring transparency and public accessibility.

21.That all data forming part of the Replenishment Study Report-2023 is
authentic, duly verified, and scientifically validated. The geo-coordinates of
all mining areas have been meticulously verified and cross-checked with the
land revenue maps and corresponding revenue records. The report has been
prepared on the basis of GPS-enabled photographic evidence, field
investigations, and data obtained from Pre and Post Monsoon surveys,

thereby rendering the same legally sound as well as technically robust.

22.That in view of the aforesaid facts and circumstances, it is manifest that the
allegations and averments advanced by the Applicant are wholly
misconceived, misleading, and devoid of any factual or legal basis. The
Replenishment Study-2023 has been undertaken by a competent committee
of experts in strict conformity with the governing guidelines, and as such,
any unwarranted interference in the present matter would be wholly

,,,M;/njusg\ﬁed and contrary to settled principles of law.
s A RN
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23.That it is most respectfully submitted that, as has been categorically stated in
Paragraphs 22 and 28 of the Affidavit filed 'by the District Magistrate, in
strict. compliance with Clause 4.1.1 of the Enforcement and Monitoring
Guidelines for Sand Mining, 2020 (EMGSM-2020), the Sub-Divisional
Committee undertook comprehensive Pre-Monsoon and Post-Monsoon
surveys, coupled with detailed field inspections of all identified mining
areas, as an integral part of the process for preparation and approval of the
District Survey Report (DSR). During the said exercise, the delineation of
mining areas was carried out with due diligence, ensuring that one-fourth of
the total area, along with a mandatory buffer zone of 7.5 meters from the

riverbank, was excluded from permissible mining activities.

24.That it is further submitted that, at the stage of preparation and approval of
the Mining Plan, it is mandatorily ensured that no mining activity is
permitted within a distance of 7.5 meters from the riverbank and that at Jeast
one-fourth of the total river area is excluded from mining operations. A copy
of an approved Mining Plan pertaining to present operational mining area is

being annexed as Annexure No. S to this Affidavit.

25.That it is pertinent to submit that the geomorphological condition of rivers is
inherently dynamic in nature and undergoes continuous development,
particularly after each monsoon season. Owing to such natural variability,
the river may, at times, flow beyond its originally demarcated course,

=7 =zegulting in variations between the actual ground reality and the depiction in

& FISH A A = . . . .
o _conféhiporaneous geo-imagery. Accordingly, minor variations between geo-
(! ..”’ e "'\‘.:'.‘ a2 /rl‘l‘
7 bt e NGy P oie . . .
" NI images and field conditions are both expected and scientifically explicable.
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26.That it is further submitted that, in District Hamirpur, a total of 183 mining
areas were reflected in the District Survey Report-2017. Upon revision and
in accordance with the applicable guidelines under SSMG-2016 and
EMGSM-2020, 73 mining areas were excluded on account of being
unsuitable for mining, inter alia due to waterlogging and other
environmental considerations. Thereafter, 09 new mining areas were
identified and incorporated, and consequently, the revised District Survey

Report-2024 was prepared and duly approved by the competent authority.

27.That it is submitted that the regulation and management of mineral
development and grant of concessions is a continuous and structured
process. Mere inclusion of a mining area in the DSR does not ipso facto
result in commencement of mining operations. Following such inclusion, a
transparent process of allocation is undertaken through E-Tender-cum-E-
Auction and E-Tender mechanisms. Upon issuance of a Letter of Intent
(LOI) in favour of the successful bidder, mining operations are commenced
only after obtaining all requisite statutory clearances, including approval of
the Mining Plan, grant of Environmental Clearance (EC), Consent to
Operate (CTO), completion of requisite studies, and conduct of public

hearings, wherever applicable.

28.That it is further submitted that the process of obtaining the aforesaid

statutory approvals, conducting necessary studies, and fulfilling monitoring

o E N

=z “yequirements is time-consuming in nature. In certain instances, mining
B N,

: . - operations do not commence even after the lapse of one or two monsoon

- cyeles from the date of issuance of the LOL Once mining operations are

peY iﬁifiated, strict vigilance is maintained by the District Level Task Force and

Dy 7 .
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other administrative officers, who conduct periodic inspections of mining
areas. In the event of detection of any irregularity, prompt legal action is

taken in accordance with the applicable rules.

29.That, to curb illegal mining and unauthorized transportation, advanced
monitoring mechanisms have been put in place, including installation of
PTZ cameras at al| mining sites and CCTV cameras at weighbridges, which
are duly integrated with Central Command Centres established at the District
as well as Directorate levels. In cases where mining is found to be carried
out within the active water stream or below the water level of the river, a
penalty of Rs. 5,00,000/- is imposed under Rule 42(j) of the U.P. Minor
Mineral (Concession) Rules, 2021. Furthermore, strict adherence to the
conditions stipulated in the Environmental Clearance, approved Mining

Plan, and the aforesaid Rules is invariably ensured.

30.That it is also submitted that it is neither feasible nor practicable to
simultaneously operationalize all mining areas included in the DSR. A
substantial number of mining areas reflected in the DSR are presently non-
operational, either due to absence of Environmental Clearance or owing to
lack of participation in the bidding process despite repeated tenders. It is
further submitted that, in compliance with Clause 4.3(r) of EMGSM-2020,
the Mineable Reserve for any mining area does not exceed 60% of the

Geological Reserve, thereby ensuring that the annual permissible extraction
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31.That in light of the foregoing, it is evident that the averments made by the
Applicant are wholly unfounded, misconceived, and devoid of any credible

evidence, and are therefore liable to be rejected in limine.

IV. DSR PREPARED WITHOUT COMPLYING WITH SSMG, 2016
AND EMGSM. 2020

A. Mining of Total Quantity available has been permitted - As per
EMGSM. 2020 only 60% or the Replenished Quantity is permissible

32.That in continuation of the aforesaid, it is most respectfully submitted that
the submissions advanced by the Applicant with regard to the data reflected
in Table No. 7.0 of the Replenishment Study Report-2023 are misconceived
and based on an erroneous understanding of the said report. The Applicant
has sought to contend that the total quantity shown under the Mine Lease has
been treated as the mineable quantity in the Replenishment Study Report-

2023, which is factually incorrect.

33.That in this regard, it is clarified that Table No. 7.0 of the Replenishment
Study Report-2023 has been prepared and presented strictly on the basis of
the available mineable quantity as assessed through the Replenishment
Study. Consequently, there arises no occasion or justification for treating or
recalculating the said data as 60% thereof, inasmuch as the table itself
reflects figures already confined to the mineable component.
/ J &MT?a\tzﬂi{lS further submitted that, for the sake of completeness and
transpagéincy, the detailed break-up reflecting 100% quantity, i.e., the

Geologfical Reserve, as well as the corresponding 60% Mineable Reserve,

S G W




1066

has been duly incorporated and displayed in Table No. 8.0 of the
Replenishment Study Report-2023. Thus, the report, read as a whole, clearly

delineates both the total reserve and the permissible extractable portion in

accordance with the governing norms.

35.That it is pertinent to submit that, mining is permissible only up to a
maximum depth of 03 meters over the total lease area. Accordingly, the
Geological Reserve is determined by multiplying the total area of the mining

block with the permissible depth of 03 meters.

36.That it is further submitted that the grant of mining lease is regulated in a
conservative and sustainable manner, whereby extraction is permitted only
up to 60% of the total Geological Reserve, as a measure of environmenta]

prudence and in consonance with the applicable statutory framework.

37.That in view of the aforesaid, it is evident that the interpretation sought to be
placed by the Applicant upon Table No. 7.0 is wholly untenable and
contrary to the express contents of the Replenishment Study Report-2023,

and is therefore liable to be rejected.

B. OTHER NON-COMPLIANCES

The Hon'ble Supreme Court in Pawan Kumar and Gaurav Kumar

e m.‘cgfrecled 'strict adherence to the procedure and parameters laid down in

/ !
= ‘S‘MD thé«pallcy of January 2020 should be followed. [@286].

\"l JV E' R Nﬁ'm ading factual position in respect of the present issue.



1067

39.That it is clarified that the Replenishment Study Report-2023 has been
Prepared strictly on the basis of empirical data collected through a detailed
and scientific process, involving comprehensive field surveys and

Replenishment Studies conducted during both the Pre-Monsoon and Post-

Monsoon periods in respect of the concerned river stretches and mining

areas,

40.That it is further submitted that, on the strength of the aforesaid
Replenishment Study Report-2023, the District Survey Report (DSR)-2024
was subsequently formulated, taking into account the available mineable
quantity as assessed through the said study. The preparation of the DSR-

2024 was not a mechanical or arbitrary exercise, but rather a result of a

rigorous and methodical evaluation process.

41.That it is pertinent to submit and is being reiterated that the Sub-Divisional
Committee (SDC), after conducting an extensive field survey/audit of all
river stretches within the district, undertook a comprehensive reassessment
of the mining areas. Pursuant thereto, out of the 183 mining areas reflected
in the earlier District Survey Report, 73 areas were excluded upon being
found unsuitable for mining in accordance with the applicable guidelines,
and 09 new mining areas were duly identified and incorporated.

Consequently, the revised District Survey Report-2024 was prepared

/’T\:u_w“~\\o () e
A4  comprising a total of 119 mining areas.
" J\" ; -4__‘{'«13“;4[) 3 2"‘ .

R
5

S »
.

."—\h'l'l‘is‘.wifhiz'regards to the contention made that the entire river bed has been
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entirely vague and unfounded inter-alia; on the ground that as per the
District Survey Report (DSR)~2024, the total mining areas within the district
have been duly identified and demarcated. However, only 60% of the said
total area has been considered for mining purposes on an exclusionary
basis, upon determination of the mineable quantity. The remaining 40% of
the area has consciously been earmarked as “No Mining Zone”, submerged
areas, and other restricted zones, strictly from the standpoint of

environmental safeguards, ecological balance, and public safety.

43.That the Betwa River traverses approximately 96 kilometres within the

District. Out of this, 83 mining areas have been identified in the District
Survey Report; however, mining activity has been permitted only over a
limited stretch of 28.807 kilometres, as specifically recorded at pages 11 and
63 of the DSR-2024. The substantial remaining stretch of 67.193 kilometres
has been deliberately excluded and classified as No Mining Zone,

submerged area, and other safety-restricted zones.

44.That Similarly, the Yamuna River flows for approximately 83 kilometres

within the District, out of which 17 mining areas have been delineated in the
District Survey Report. However, mining operations have been confined to a
stretch of merely 9.253 kilometres, as reflected at pages 11 and 63 of the

DSR-2024. The remaining stretch of 73.747 kilometres has been excluded

__from mining activities and designated as No Mining Zone, submerged area,

and diiiér safety zones in the interest of environmental protection and

J/Q/
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45.That furthermore the Dhasan River flows for approximately 50 kilometres
within the District, Although 12 mining areas have been identified in the
District Survey Report, actual mining zones have been established over a
limited stretch of only 8.268 kilometres, as detailed at pages 11 and 63 of the
DSR-2024. The remaining 41.732 kilometres has been excluded and
categorized as No Mining Zone, submerged area, and other restricted zones

for safety and ecological considerations.

46.That likewise, the Ken River flows for approximately 21 kilometres within
the District. Out of 07 identified mining areas in the District Survey Report,
mining activity has been restricted to a stretch of only 6.909 kilometres, as
recorded at pages 11 and 63 of the DSR-2024. The balance stretch of 14.091
kilometres has been kept outside the purview of mining and designated as
No Mining Zone, submerged area, and other safety zones, in furtherance of

environmental and precautionary principles.

47.That the aforesaid exercise, involving exclusion, inclusion, and reassessment
of mining areas, could not have been undertaken in the absence of a detailed
field survey and audit, and the same unequivocally establishes that the DSR-
2024 has been prepared on the basis of due diligence, scientific assessment,

and in strict conformity with the prescribed norms and guidelines.

48.That the delineation and creation of mining areas have been undertaken

trlct]y in accordance with the guidelines prescribed under the Enforcement
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49.That as a matter of practical and administrative necessity, it is neither
feasible nor advisable to constitute a single mining block encompassing the
entire available mineral-bearing area within a region. The creation of such
an extensive and consolidated block would render the process commercially
unviable due to exorbitant operational costs, thereby adversely affecting
participation in the tendering process. Moreover, such an approach would
significantly enhance the risk of unregulated extraction, illegal mining

activities, and consequent environmental degradation.

50.That it is, therefore, a well-established and rational practice to demarcate
mining areas into blocks of reasonable and workable dimensions having
regard to their length, width, and overall area so as to ensure viability,
promote competitive participation in public tenders, and facilitate effective

monitoring and regulation.

51.That it is categorically submitted that the area of any existing mining block
has not been arbitrarily reduced at any stage. On the contrary, the mining
areas have been conceptualized and delineated ab initio, keeping in view the

principles of sustainability, feasibility, and regulatory compliance.

52.That it is further submitted that the grant of mining rights is undertaken

throu;,h a transparent and competitive process of e-tendering and e-tender-

i

Wil cum e‘~auctlon whereby mining leases are allotted in favour of the highest

I

/ @fellglble bxdder strictly in accordance with the applicable statutory

S framework
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53.That the underlying objective of such allocation is not confined merely to

revenue generation, but also encompasses broader public interest
considerations, including curbing illegal mining, preventing environmental
degradation, ensuring regulated and adequate availability of sand/morrum to
the general public, and facilitating an efficient and viable business
ecosystem. Further the Hon’ble Supreme Court in Raunaq International
Ltd. vs. L.V.R. Construction Ltd, (1999) 1 SCC 492 has held as under: -

“9. The award of a contract, whether it is by a private party or by a public
body or the State, is essentially a commercial transaction. In arriving at a
commercial decision, considerations which are of paramount importance
are commercial considerations. These would be:

(1) the price at which the other side is willing to do the work;

(2) whether the goods or services offered are of the requisite
specifications;

(3) whether the person tendering has the ability to deliver the goods or
services as per specifications. When large works contracts involving
engagement of substantial manpower or requiring specific skills are to pe
offered, the financial ability of the tenderer to fulfil the requirements of
the job is also important;

(4) the ability of the tenderer to deliver goods or services or to do the work
of the requisite standard and quality;

(5) past experience of the tenderer and whether he has successfully

completed similar work earlier;

P ﬁf,é?izc,; 6) tit@‘e‘\tyhich will be taken to deliver the goods or services; and often
ey b\?:v’l"‘ 5 “'\..

e 3 5 K\
o {@4(7) Ik% &'!;__iﬁty of the tenderer to take follow-up action, rectify defects or to
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Even when the State or a public body enters into a commercial
fransaction, considerations which would prevail in its decision to award

the contract to a given party would be the same. However, because the
State or a public body or an agency of the State enters into such a
contract, there could be, in a given case, an element of public law or
public interest involved even in such a commercial fransaction.
10. What are these elements of public interest? (1) Public money would be
expended for the purposes of the contract. (2) The goods or services which
are being commissioned could be for a public purpose, such as,
construction of roads, public buildings, power plants or other public
utilities. (3) The public would be directly interested in the timely fulfilment
of the contract so that the services become available to the public
expeditiously. (4) The public would also be inferested in the quality of the
work undertaken or goods supplied by the tenderer. Poor quality of work
or goods can lead to tremendous public hardship and substantial financial
outlay either in correcting mistakes or in rectifying defects or even at times
in redoing the entire work — thus involving larger outlays of public
money and delaying the availability of services, facilities or goods, e.g., a
delay in commissioning a power project, as in the present case, could lead
to power shortages, retardation of industrial development, hardship to the
general public and substantial cost escalation,
13. Hence before entertaining a writ petition and passing any interim

orders in such petitions, the court must carefully weigh conflicting public
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54.That with regard to the fact that out of the 119 Mining Leases in the District
(total area of 2495 ha), 106 leases are a part of 22 Clusters having a total
Area of 2130, it is most respectfully submitted that the mining areas have
been delineated strictly in accordance with the directions contained in
Clause 4.1.1(j) of the Enforcement and Monitoring Guidelines for Sand

Mining, 2020 (EMGSM-2020).

55.That it is further submitted that Clauses 4.1.1(1) and 4.1.1(k) of EMGSM-
2020, when read in isolation, may appear to operate at cross purposes;
however, the same are required to be harmoniously construed and
implemented in a pragmatic manner, keeping in view the ground realities
and the overarching objectives of sustainable mining and environmental

protection.

56.That it is also submitted that, in practical and physical terms, mining areas
have been delineated in select stretches of riverbeds with a view to ensuring
regulated availability of minor minerals, minimizing the likelihood of illegal
and unscientific mining, and preventing environmental degradation. The said
delineation is also guided by considerations of effective monitoring,

administrative feasibility, and lawful revenue generation.

57.That in view of the aforesaid, the creation of mining areas reflects a

balanced and judicious exercise of administrative discretion, aligned with

/f’;:.f'-."-‘-_t:l;qi‘jJnté{];t ‘and spirit of EMGSM-2020, and does not suffer from any

_;:(, - @eg_alily or-arbitrariness.
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58.That the contention that no such Transportation Routes have been identified
in the Impugned DSR, it is submitted that the transportation routes
pertaining to all identified mining areas have been clearly delineated and

duly reflected in the District Survey Report (DSR)-2024 of the district.

59.That it is further submitted that, in strict adherence to the guidelines
prescribed under the Enforcement and Monitoring Guidelines for Sand
Mining, 2020 (EMGSM-2020), the transportation routes have been carefully
identified, mapped, and incorporated in the DSR-2024, so as to ensure

regulated and monitored movement of minor minerals.

60.That it is also submitted that, in instances where all mining areas are not
directly connected through pre-existing Government Roads, the leaseholder
is required to develop temporary link roads at its own cost and expense,
strictly in accordance with the applicable rules, environmental safeguards,

and requisite permissions from the competent authorities.

61.That the aforesaid mechanism ensures both logistical feasibility and
regulatory oversight, while simultaneously minimizing environmental

impact and preventing unauthorized transportation of minerals.

62.That the averment that the concave bank have been included with the
Mining leases areas in the DSR which is evident from the Google earth
-images enclosed therewith, it is categorically stated that no mining activity is
ﬁ permftted from the concave bank of the river, in accordance with the

appliéable environmental safeguards and regulatory guidelines.

(==




" 1075

63.That in order to prevent bank erosion and associated environmental
degradation, appropriate mitigation measures are mandatorily incorporated
at the stage of preparation and approval of the Mining Plan. Mining
operations are permitted only after maintaining a safe and reasonable
distance from the concave bank, as specifically stipulated in the approved

Mining Plan.

64.That the aforesaid safeguards are designed to ensure stability of the
riverbanks, preservation of the natural morphology of the river system, and

adherence to the principles of sustainable mining.

65.That while preparing the District Survey Report (DSR)-2024 of the district,
due consideration has been accorded to all relevant environmental and
regulatory factors, and accordingly, mining areas have been carefully

identified, delineated, and incorporated therein.

66.That it is further submitted that, in strict compliance with the applicable
guidelines and to ensure protection of critical infrastructure, mining
permissions are granted only upon maintaining a safe and prescribed buffer
distance from any crucial hydraulic structure. Specifically, a minimum
distance of 250 meters on the upstream side and 500 meters on the

downstream side of such structures is mandatorily maintained.

67 That* {Qe aforesaid safeguards are implemented to prevent any adverse
f"x. "":’o\ SOHAD  HN,
i q 8“ hydrauhc structures, ensure structural integrity, and uphold the
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68.That the contention that Clause 4.3 (r) requires that the area for removal of
minerals shall not exceed 60% of the mine lease area is admitted and further

it is stated that in strict compliance with Clause 4.3(r) of the Enforcement
and Monitoring Guidelines for Sand Mining, 2020 (EMGSM-2020), the
Mineable Reserve for any mining area delineated in the District Survey
Report is restricted to not more than 60% of the total Geological Reserve. It
thus follows that the permissible annual extraction is capped at 60% of the
total Geological Reserve of the concerned mining area, thereby ensuring
adherence to the principles of sustainable mining and environmental

conservation.

69.That, in view of the aforesaid statutory and regulatory position, the
allegations advanced by the Applicant are wholly devoid of factual
foundation and unsupported by any credible evidence. The present
Application appears to be an attempt to mislead this Hon’ble Tribunal, by
placing reliance on incorrect and misleading assertions, and is therefore

liable to be rejected in limine.

70.That the Applicant has submitted that Total Mineable quantities mentioned
in the Impugned DSR for some of the Mining Leases is the same as
Auctioned under Auction notice issue in the year 2022 i.e. 2 years before the
preparation the DSR, whereby it is stated that all the mining areas referred to
in the table submitted by the Applicant were existing mining areas duly
7' lr‘e'ﬂefctgd in the District Survey Report of the year 2017.

‘ 71Thatfurther vide this office Letter No. 1210/Mineral-MM30-Miscellaneous

<7 7(200228) dated 04122022, a Three-Member Committee was duly
"N € . | N ";j:\’l.‘_.
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Constituted with specific directions to assess and determine the mineable
quantity of minerals and to fix the earnest money/pre-bid earnest money for
the concerned mining areas. A copy of the Letter dated 04.12.2022 is being

annexed as Annexure No. 6 to this Affidavit.

72.That on pursuance thereof, the said Committee submitted its report dated
05.12.2022, wherein the mineable quantity of minerals available in 15
vacant mining areas of District Hamirpur was duly assessed and determined.
Based on the findings of the said report, the mining areas at Serial Nos. 04
and 05, as mentioned in the table, were subsequently put to tender vide
Office Notice No. 1253/Mineral-MMC-30-Notice Moram (2022-23) dated
13.12.2022. A copy of the Report dated 05.12.2022 is being annexed as

Annexure No. 7 to this Affidavit.

73.That it is further submitted that, pursuant to the joint inspection and report
dated 20.04.2022 submitted by the Sub-Divisional Magistrate, Sarila, the
Senior Mining Officer, Hamirpur, the Mining Inspector, Hamirpur, and the
Surveyor, Hamirpur, the mining areas at Serial Nos. 01 and 02, as mentioned
in the table, were duly advertised through Office Notification No.
87/Mineral-MMC-35-Notification Moram (2022-23) dated 21.04.2022. A

copy of the Report dated 20.04.2022 is being annexed as Annexure No. 8 to

this Affidavit.
A aNIBHAD
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advertised vide Office Notice No. 1169/Mineral-MMC-30-Notice Moram

(2022-23) dated 26.11.2022.

75.That it is pertinent to submit that, in respect of the aforesaid five mining
areas, it was found during the course of inspection and investigation that
certain areas were not suitable for mining operations, while in other areas the
availability of mineral quantity was comparatively less than what had been
previously reflected. Consequently, the area and quantity of such mining
blocks were rationalized and suitably redﬁced at the relevant time, based on

the findings of the field investigations.

76.That thereafter, the District Survey Report-2024 has been prepared strictly in
accordance with the applicable rules, guidelines, and prevailing statutory
framework, on the basis of existing official records as well as the data

obtained through detailed field surveys and inspections.

77.That the management of mineral development and allocation is a continuous
and dynamic process, wherein periodic surveys and assessments are
undertaken for the identification, evaluation, and establishment of new
mining areas in accordance with the applicable statutory framework and

guidelines.

78.That it is further submitted that, on the basis of the inspection report dated
20.04.2023 submitted by the Mines Inspector and Surveyor, Hamirpur, a

detatted examination was conducted in respect of nine new and vacant
DU ¥ 50 4 v
o 'f)‘:lv‘,.}‘\‘)'{/lf)

n@/mofrum mining areas. The said inspection categorically confirmed the

a )

_“R
(N
.";

»

" availability.and suitability of sand/morrum deposits in all the aforesaid nine
W TG o

PR At X =
N S v A e




1079

mining areas. A copy of the inspection report dated 20.04.2023 is being

annexed as Annexure No. 9 to this affidavit.

79.That it is further submitted that, in compliance with the directions issued
vide Office Order No. 395/Khanij-MMC-30-Miscellaneous (2023-24) dated
08.06.2023, the processes of demarcation, surveying, and physical
verification of the said nine mining areas were duly carried out. The same
was undertaken through joint inspection exercises conducted by the Revenue
and Mining Departments, culminating in detailed joint inspection reports
dated 13.06.2023, 14.06.2023, and 15.06.2023. A copy of the Joint
Inspection reports dated 13.06.2023, 14.06.2023 and 15.06.2023 are

collectively being annexed as Annexure No. 10 to this Affidavit.

80.That it is submitted that, upon completion of the aforesaid procedural and
substantive formalities, all necessary steps have been duly undertaken to
incorporate the said nine identified mining-worthy areas, along with their
respective Replenishment Study Reports-2023, into the District Survey

Report.

81.That the aforesaid exercise clearly demonstrates that the inclusion of the said
mining areas has been carried out after due diligence, field verification, and
in strict conformity with the governing guidelines, thereby negating any

allegation of arbitrariness or procedural irregularity.

,,z:.‘*\
/%a' ey

/(,\'-"" l'[Sgat in }nght of the aforesaid facts and circumstances, it is most respectfully
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detailed Pre-Monsoon and Post-Monsoon assessments, and was prepared
strictly on the basis of data so collected, in conformity with the Sustainab]e

Sand Mining Guidelines, 2016 (SSMG-2016), the Enforcement and
Monitoring Guidelines for Sand Mining, 2020 (EMGSM-2020), and the

Standard Operating Procedure (SOP) issued by SEIAA.

83.That it is further submitted that, upon preparation of the Draft District
Survey Report (DSR)-2024, the same was duly placed in the public domain
on the official NIC portal of the district for a period of 30 days, inviting
objections and suggestions from the general public. It is pertinent to mention
that during the stipulated period of 30 days, when the District Survey Report
(DSR) was placed in the public domain inviting objections and suggestions,
the Applicant failed to raise any objection or submit any representation
whatsoever within the said period. Such inaction on the part of the Applicant
clearly demonstrates acquiescence and disentitles him from raising belated
challenges at this stage. Reliance is being placed on the judgment passed in
State of Punjab vs. Davinder Pal Singh Bhullar (2011) 14 SCC 770,
whereby the Hon’ble Supreme Court has held as under: -
-, “41 Waiver is an intentional relinquishment of a right. It involves
s cons;'ious abandonment of an existing legal right, advantage, benefit,
"/ : ! ,,p;/;olfip{ivilege, which except for such a waiver, a party could have
i "’.: enjoyedlhfact, it is an agreement not to assert a right. There can be no

waiver dnless the person who is said to have waived, is fully informed as to

his rights and with full knowledge about the same, he intentionally

abandons them......
Cy w‘,ﬁ ....43. Thus, from the above, it is apparent that the issue of bias should be

raised by the party at the earliest, if it is aware of it and knows its right to
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raise the issue at the earliest, otherwise it would be deemed to have been
waived. However, it is to be kept in mind that acquiescence, being a

principle of equity must be made applicable where a party knowing all the
facts of bias, etc. surrenders to the authority of the Court/Tribunal without
raising any objection. Acquiescence, in fact, is sitting by, when another is
invading the rights. The acquiescence must be such as to lead to the

inference of a licence sufficient to create rights in other party. Needless to

say that the question of waiver/acquiescence would arise in a case

provided the person apprehending the bias/prejudice is a party to the case.

The question of waiver would not arise against a person who is not a party

fo the case as such person has no opportunity to raise the issue of bias.”

84.That thereafter, vide this office Letter No. 537/Mineral-MMC-35-
Miscellaneous (2024-25) dated 29.08.2024, a copy of the DSR-2024 was
forwarded to the Director, Directorate of Geology and Mining, Uttar
Pradesh, Mineral Bhawan, Lucknow, as well as to the Member Secretary,
State Level Expert Appraisal Committee (SEAC), Environment Directorate,

Uttar Pradesh, Lucknow, with a request to accord necessary approval.

85.That it is submitted that the District Survey Report-2024 of District

Hamirpur was duly considered and approved in the meeting of the State

S,th'e' jmct vide this office Letter No. 1342/Mineral-MMC-30 (2024-25)

.‘ “ : .,._, s :A-\-. B <\ f
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86.That it is further submitted that the Replenishment Study Report-2023 was
also made publicly accessible by uploading the same on the NIC portal of
District Hamirpur on 11.03.2025 which was in consonance with the
directions of the State Environment Impact Assessment Authority (SEIAA),
UP 06.03.2025, thereby ensuring complete transparency and compliance

with the principles of public disclosure.

87.That the Applicant has failed to place on record any cogent or credible
material to substantiate the bald and unsubstantiated allegations raised in the
present Application, which are based merely on conjectures and surmises
and appear to have been made with the oblique intent of stalling the

implementation of the District Survey Report.

88.That further reliance is being placed on the judgment passed by the Hon’ble
Supreme Court in State of Bihar vs. Pawan Kumar; (2022) 2 SCC 348,
whereby the Hon’ble Supreme Court has categorically held as follows: -
“8. It cannot be in dispute that though the developmental activities are not
stalled, the environmental issues are also required to be addressed. A
balanced approach of sustainable development ensuring environmental
safeguards, needs to be resorted to. At the same time, it also cannot be
ignored that when legal mining is banned, it gives rise to mushroom
growth of illegal mining, resulting into clashes between sand mafias,

g

Pt

/,:—, . cru’gmallsatlon and at times, loss of human lives. It also cannot be
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89.That it is submitted that the preparation of the DSR is governed by the
relevant environmental and mining regulatory framework, which, inter alia,
mandates a scientific assessment of resource sustainability, including the
conduct of replenishment studies. The assertion of the Applicant that such a
fundamental and essential component has been ignored is wholly erroneous,

baseless, and contrary to the factual record.

90.That, in the absence of any cogent evidence to the contrary, a presumption of
regularity attaches to official acts, and it is to be presumed that the
competent authorities have duly complied with all procedural and statutory

requirements while preparing the DSR, in accordance with law.

91.That all allegations raised by the Applicant are wholly misconceived,
factually untenable, and contrary to the statutory scheme governing sand
mining. It is respectfully submitted that the competent authorities have
scrupulously adhered to the prescribed procedure, ensured scientific and
technical assessment, and undertaken due diligence and requisite scrutiny at

every stage of the process.

92.That, in view of the aforesaid, it is most humbly prayed that the baseless and
unfounded objections raised by the Applicant be rejected outright, and the
» _actions ,‘Of the Respondent authorities be upheld and affirmed as being

y Jawful, j'ﬁs}iﬁed, and in strict consonance with the applicable statutory and

-/ regulatory framework.
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93.That in view of the foregoing, it is manifest that the present Original
Application filed by the Applicant has been instituted on the basis of

misleading, unsubstantiated, and baseless allegations, devoid of any cogent

evidence, and is therefore liable to be dismissed in limine. LA
DEPONENT
VERIFICATION

Verified at ..p4. 0. 4)...... on 2.7 .’.o‘{ ’ a2 That the contents of the Paras |
({1 R of this affidavit are true and correct to the best of my knowledge.

No part of it is false and nothing material has been concealed therefrom.

Exacution of {his. M
and Signed e

Advouate g Notary

Distt-RHaova v U F
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIP L

“ " IN'x i MATTER OF:

AMIT KUMAR YADAV

.... APPLICANT.
VS.

STATE OF U.P. & ORS.

.... RESPONDENTS.
AFFIDAVIT

I Ghanshyam Meena S/o Ramanand Meena aged about 35 years presently
posted as District Magistrate Hamirpur, Uttar Pradesh, do hereby solemnly affirm

and declfare as under-

1. That I am fully acquainted with the facts and circumstances and records of the

case and thus competent to swear the present affidavit.

2. That the contents of the accompanying reply have been prepared under my
instructions and have been understood by me and I declare the same to be true and

correct to my knowledge of facts and law.

3. The contents as stated above are true and correct to my knowledge and belief

Verification

It is verified at.... He @,\ ................ on g.;u,}azg ..that the contents

of the present application are true and correct and nothing has been concealed there
Executlon of this. .

e
)
/‘(/\ 2
Admitsa
And Signed Eafor

o By S EPONENT
In The Court Framises My Off o ?

M']—'{'m‘f&" Dated rq ’ 2K

from.

Kalicharan Nisha.
Advouate & Notary
Distt-Hamir - U F
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‘State Level Environment Impact Assessment Authority, Uttar Pradesh

e —————— S 4
————————— B

""" Directorate of Environment, UP.

Vineet Khand-1, Gomti Nagar, Lucknow-226 010
Phone : 91-522-2300 541, Fax:91-522-2300 543

Eanali : docuplko@yahoo.com

Websile : www.selaaup.com

Minutes of the 849" Meeting of the State Level Environment Impact Assessment

Authority, UP (SEIAA) held on 25-10-2024

The meeting of 849 State Level Environment Impact Assessment Authority, UP
(SEIAA) was held on-line on 25.10.2024 the Directorate of Environment, The following were

present in the meeting:-

1. Smt. Mamta Sanjeev Dubey Chairman, SESAA, u.p
2. Shri Paras Nath Member, SEIAA, UP
3. Shri Ajay Kumar Sharma Member Secretary, SEIAA, U.P

Agenda-A- Joint Meeting of SEAC 1& 2 held on 09.10,2024 for DSR.

iAo

1. District Survey Report of Shravasti.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report
{DSRj of District- Shravasti along with foliowing conditions:- |
1. Replenishment stugdy on the basis of which the mineral availability is assessed should

he uploaded on websites of District and Mining Department Uttar Pradesh and

submitted to SEIAA alang with methadology adopted for study and details like geo-
coordinates etc. of study points.

2. The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department Uttar Pradesh
and submitted to SELAA on its website, Quantity miined and auctioned shall be strictly
based on replenishment study. District administration as well as Mining Department
will follow all norms and procedure to ensure no fllegal mining takes place.

3. Mining Department shall be responsible for demarcating the leases where-aver
needed after the monseon.

4. Details of social and environmental preservation work denc like name of the villages,
health care facility, School ete. under DMF should be uploaded on district website and
submitted to SEIAA. ;

5. Shrawasti is a district with large forest cover 50 all rules and regulations as per
applicable Forest and Wildlife acts shall be adhered to and strictly complied with,

2. District Survey Report of Bahraich.

SEIAA agrtzed with the recommendation of SEAC 1o approve the District Survey Report

(105R) of District- Bahraich along with following conditions:-
! geplemshment study on the basis of which the mineral availability is assessed should
e uploaded on websites of District and Mining Department Uttar Pradesh and

Pagelof?
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The District shall prepare a schedule for canducting replenishment study annually.
This study should be done by a reputed Central ot State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study, District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon,

Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. uhder DMF should be uploaded on district website and
submitted to SEIAA.

Bshraich district has large forest cover so all rules and regulations as per applicable
Forest and Wildlife acts shall be adhered to and strictly complied with.

. District Survey Report of Barabanki,

SEIAA agreed with the recommendation of SEAC ta approve the District Survey Report

(DSR) of District- Barabanki along with following conditions:

1.

Replenishment study an the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh. and
submitted to SEIAA along with methodelogy adopted for study and details like geo-
coordinates ete, of study points.

The District shall prepare a schedule for condueting replenishment study annually.
This study should be done by a reputed Central or State Gowt. Institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website. Quantity mined and suctioned chall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no iflegal mining takes place.

Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

Details of sacial and environmental presecvation work done like name of the villages,
health care facility, School etc, under DMF should be uploaded on district website and
submitted to SEIARA,

. District Survey Report of Sant Kabir Napar.

SEIAL agreed with the recommendation of SEAC to approve the District Survey Repaort

{DSR) of District- Sant Kabir Nagar along with following conditions:-

1

Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adopted for study and details like geo-
coordinates etc. of study polnts.

The District shall prepare a schedule for conducting replenishment study annually,
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on Its website, Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no lllegal mining takes place,

Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

Page 20f7




4.

1088

mmmmgﬂmnmmsm.ymmm; :10.2024

Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. under DMF should be uploaded on district website and

submitted to SEIAA,

S, District Survey Report of Prayagraj,

SEIAA noted the comments of SEAC.

Agenda-8- Joint Meeting of SEAC 18 2 held on 10,10.2024 for DSR.

1. District Survey Report of Deoria.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

{DSR) of District- Deoria along with following conditions:-

1.

Replenishment study on the basis of which the mineral avallability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adopted for study and details like geo-
coordinates etc. of study points.

The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and subml;ted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure te ensure 1o illegal mining takes place.

Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon. '

Details of soclai and environmental preservation work done like name of the villages,
health care facility, School ete. under DMF should be uplozded on district website and
submitted to SEIAA.

District Survey Report of Shahjahanpur,

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

{DSR) of District- Shahjahanpur atong with following conditions:-

1,

Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adapted for study and details like geo-
coordinates elc. of study points,

The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of distrlct Geology and Mining Department and submitted
to 5EfAA on its website. Quanthv mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place,

Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA,

Page3of7
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3. District Survey Report of Lakhimpur Kheri.

SEIAA agreed with the recommendation of SEAC ta approve the District Survey Report

(DSR) of District- Lakhimpur Kheri along with following conditlons:-

L

Replenishment study on the basis of which the mineral availability Is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adopted for study and details like geo-
coordinates etc. of study points.

The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website, Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no filegal mining takes place.

Mining Department shall be responsihle for demarcating the leases where-ever
needed after the monsoor.

Details of social and enviconmental preservation work done like pame of the villages,
health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA.

Lakhimpur Kherl has large forest cover and abundance of important and endangered
wild life so all rules and regulations as per applicable Forest and Wildlife acts shall be
adhered to and strictly complied with,

4. District Survey Report of Kaushambi.

SEIAA agreed with the recommiendation of SEAC to approve the District Survey Report

{DSR) of District- Kaushambi along with following conditions:-

3

Replenishment study on the basls of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adopted for study and detalls like geo-
cocrdinates atc. of study points,

The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website, Quantity mined and auctioned shall be strictly based on
reptenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA,

District Survey Report of Firgzabad,

SEIAA noted the comments of SEAC,

District Survey Report of Hamirpur.

SEIAA agreed with the recommendation of SEAC Lo approve the District Survey Report

(DSR) of District- Hamirpur along with {ollowing conditions:-

1.

Replenishment study on the basis oi which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and

Paged of 7
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submitted to SEIAA along with methodology adopted for study and details like geo-
coordinates etc. of study points,

- The District shall prepare a schedule for conducting replenishment study annually,

This study should be done by a reputed Central or State Govt. Institute and should be
uploaded on the websites of disttict, Geology and Mining Department and submitted
to SEIAA on Its website. Quantity mined and auctioned shall be strictly based on
replenishment study, District administration as well as Mining Department will follow
all norms and procedure to ensure no Illegal mining takes place.

Mining Department shall be responsible for demarcating the leases where-ever
neaded after the monsoon.

Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. under DMF should be uploaded on district website and
submitted to SEIAA,

Geo-coordinates of each lease should be mentioned in the DSR and submitted to
SEI1AA online,

Clusters should be clearly marked on district map and submitted to SEIAA within a
months.

. District Survey Report of Siddharthnagar.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

{DSR) of District- Siddharthnagar along with following conditions:-

1.

Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adopted for study and details Jike geo-
coordinates etc. of study points.

The District shall prepare a schedule for conducting replenishment study annually,
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study, District administration as well as Mining Department will follow
all norms and procedure to ensure no lllegal mining takes place.

Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

Details of social and environmental preservation work done like name of the villages,
health care facility, School etc. under DMF shauld be uploaded on district website and
submitted to SEIAA,

. District Survey Report of Ghazipur.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Ghazipur along with folloewing conditions:-

1.

Replenishment study on the basls of which the mineral availabllity Is assessed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted to SEIAA along with methodology adopted for study and details like geo-
coordinates etc. of study points.

The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Govt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
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replenishment study, District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoon.

Details of sacial and enviranmental preservation work donc like name of the villages,

health care facility, School etc, under DME should be uploaded on district website and
submitted to SEIAA.

9. District Survey Report of Prayagraj,
SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Prayagraj along with following conditions:-

1. Replenishment study on the basis of which the mineral availability is assessed should
be uploaded on websites of District and Mining Departrent Uttar Pradesh and
submitted to SEIAA along with methodalogy adapted for study and detalls like geo-
coordinates etc. of study points.

2. The District shall prepare a schedule for conducting replenishment study annually.
This study should be done by a reputed Central or State Gout. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted
to SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow
all norms and procedure to ensure no illegal mining takes place.

3. Mining Department shall be responsible for demarcating the leases where-ever
needed after the monsoan,

4. Details of social and environmental preservation work done like name of the villages,

health care facility, School etc, under DMF should be uploaded on district website and
submitted to SEIAA.

5. Use of M-Sand should be encouraged.

Agenda-C- A

1. “UPSRTC Bus Port cum Commercial complex” project at Vibhuti Khand, Gomti Nagar,
Lucknow, Shri_Ashish Kumar Upadhyay, M/s Omaxe Be Together Lucknow Busport
Private Limited., 9189/SIA/UP/INFRA2/491452/2024.

SEIAA noted that that the above project was taken in its 835%™ meeting in which SEIAA
opined that the project proponent shall submit MoU/Permission of vendors/local
bodies/STP operators for using water during construction phase, NoC from Airport
Authority of India and details of reuse of waste water generated, The project proponent
has submitted his reply vide letter dated 23.10.2024. Hence SEIAA noted that as per para
8(ii) of EIA notification2006 -The regulatory authority shall normally accept the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned. In light of discussion held in SEIAA meeting no. 597 dated
05.05.2022 SEIAA opined to accept the recommendation of SEAC and grant EC to the said
project along with all the general and specific conditions as suggested by SEAC. In addition
to the conditions iImposed by SEAC, SEIAA added following additional specific conditions:-
1- Plantation of saplings shall be carried out in earmarked greenbelt area as a part of treg

plantation campaign “Ek Ped Ma Ke Naam” and the details of the same shall be

uploaded in the Meri LIFE Portal (https://merilife.nlc.in) as per OM no. F.Ng.|A3-
22/3/2024-1A.11l (E-241594) dated 24.07.2024.

2- The project proponent shall submit within the next 3 months the details on
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quantification of year wise CER activities along with cost and other detalls. The CER
activities should be related to mitigation of Environmental Pollution and creating
awareness for the need for same for example creation of water harvesting pits and
carbon sequestration parks etc. Al least one school in the vicinity of project area
should be provided with rooftop solar plant, toilets should be canstructed in public
place or in school of nearby villages and if there is a girl’s school then girls toilet
properly equipped with overhead water tank should be constructed. Name of the
school adopted for installation of roof top solar plant should be displayed on the
website of project proponent and should also be submitted with periodic compliance
report.

3- The project proponent shall ensure that waste water is properly treated in STP and
treated water should be reused for gardening flushing system, washing etc. For reuse
of water, irrigation sprinkler and drip irrigation system shall be installed and
maintained for proper functioning. Part of the treated sewage, If discharged to sewer
line, shall meet the prescribed standards for the discharge and shall be done with
necessary permissions from concerned authoritles.

4- Under any circumstances untreated sewage shall not be discharged to municipal
sewer line or any nearby water hody.

5- The project proponent shall install organic bio converter,

6- The effluent from STP after tertiary treatment shall be subjected to ozonation to avoid
foul smell.

7- Provision for charging of electric vehicles as per the guidelines of Gol/GoUP should be
submitted within the next 3 months.

8- The project proponent shall explore the possibility of solar electrification beyond 10%
and if it is possible, shall submit the details of solar power plans within the next 3
months,

9- PP should display EC granted to them on their website.

10- EC is granted with the condition that EC is valid only for the building plan which has
been submitted by PP for seeking EC. In case approved building plan is different from
the one submitted for seeking EC then this EC will stand null and void.

11- Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MoEF&CC OM F.no- |1AS-22/01/2022-1A-11l (E-172624) Dated 14-06-2022,

Nodal Officer
SEIAA, UP

FALIN pIEfasee By SO aTasiat in Conslation widl)
(ravrnan & Membcrs on the casds O decitioen
abes by Y BA guning the martog

(Smt. Mamta Sanjeev Dubey)  ( Ajay Kumar Sharma ) (Paras Nath)
Chairman Member-Secretary Member
SEIAA SEIAA SEIAA
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Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 10/10/2024

The Joimt Meeting of State Expert Appraisal Committee (SEAC - 1 & 2) was held in
Directorate of Environmgnt, U.P. o 10410202, followltg members were in the meeting:

1. Shri Rapive Kumar, Chairman, SEAC-|
2. Dr. Harikesh Bahadur Singh, Chabrmun, SEAC-2
3. Shri Ashish Tiwari. Member-Seeretary, SEAC -1 & 2
4. Shri Om Prakash Srivastava, Member, SEAC-
3 Dr. Brij Bihar Awasthi, : Member, SEAC-1
6. Dr. Ratan Kar, Memlset, SEAC-1
7. Shri Tanzer Uliah Khan, Membet, SEAL-2
$. Dr. Shiv Om Singh, Member, SEAC-2
9, Shri Naveen Das, Add: Director, DGM, Locknow
10 Skri Laka Prasad Asstt, Geelogist, DGM, Lucknow
11, Skri SO N, Patel, Geologls:, DGM, Lucknow
12 Shri Jtendss Komar Shismma, Mining Inspector; Deoria

3. Shri Abhishek Kumar Patel, Diistrict Mines Offiver, Shakjahanpur
14, Shri Ashish Singh, Wining Offiver, Lakhimpur Khert
15 Shri Shatrughan Sinzh, Mindng Officer, Kaushambi
16, Shri Bashichthe Kumar Yaday, Minlng Oficer, Hamipar
17 Shri Mukesh Kamur Mishra, Mining Officer, Sidéharthnagar
18, Shri Parscnsih Yidse, Minltg Officer, Gheripar
19, Shri Ajay Rumar Yaday, Mg Ot¥icsr, Provegrg
20. Shri Mafar Lal, Mining Officer, Firozahad

The Noda! Officers welcomed iﬂgﬁimrmmr‘s, Moembers and Officers of Mining Department.
i the megting which was conducted via dualamode (virtunily/physically).

I the Joint committee meeting of SEAC-1 and SEAC-2following agendawere discussed and
resolved:-

Background:

In the joint meeting of SEIAA, SEACH & SFAC-Z the detailed Standard Operating
Procedure was formulated for the preparation and modification of DS.R. for Sand Mining or RBM.,
a well se in-situ rocks, which was sent to Directur, Geology and Mining by SEJAA. This SoP was
prepured in accordance with various guidelines such a MoEF&CC, Gol, Notification No. 8.0,
SAUE) dated 13-Jun-2016, 5.0, 3611 (E} dated 25-Tnhe-201 8, Susignable Sand Mining Management
Guidelines 2016, Enforcement & Monhoring Guidelines tor Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal ~ 3661-3662 of 2020 in the matter of State of Bihar
and Gthers Vrs. Pawan Kumar, slong with MoEF&CC, Gol letter dated 044122023,

The Distriet Magistrate, Deoris 'sibmiited the drafi DSR vide Jts lotter no. 208/ -75-2024,
dated 02/07/2024 for evaluation /appraisaliapprovel before SEIAA/SEAC. The draft DSR was
forwarded 1o the Director — Geology & Mining by Seeresuiat for commients and suggestions. The
Director, Geology & Mining have provided their comments and suggestions vide letter no.
1335/Z100%103T70, daved 07/10/2024 and mentioned a3 follnws:

C% L ﬁ//
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SEIAA/SEAC BT Sni@ SOP # 3§y grar ral....”

The Secretariat put up this DSR in joint meeting of SEAC-1 & SFAC-2 on dated 09/10/2024.

During the meeling a presentation Was given by Shti Jitendra Kumar Sharma, Mining Inspector,
Dearia along with ather seniar officers of DGM.

Evaluation!
Joint meeting of SEAC-1 & SEAC-2 was convened 09/10/2024 for evaliation/appraisal of

Appraisal in Joint Meeting of SEAC-1 & SEAC-2 ou 09/10/2024

DSR of District- Deori. Based an the documents submitted, ¢ presentation on DSR Deorls for minor
mineral River Bed Material - RBM (Saud{ﬁajrianni&cr;] ¢ Sard Mining-2024 was made by Shri
Fiendrs Kumar Shama. Mining Inspeétor, Decria slong with Senior Officials of BGM, ~U7P.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by

the Joimt commintes of SEAC/SEIAA was presenied betbre the SEAC-1&2. On the basis of
docamants and pressntastion the following fiors have emergeds

(78]

The initial District Surviey Report of District- Deorls was prepared o Y2017 iz line with

the MoEF Notificution dated 15-Jan-2016, which was sabsequently amended from time:to

time and finally thers were total 13 mining bease-arees.

Thereafter, the updaied DSE of Districi- Deoria was prepared by Sub-Divisional Committes:
of District-Deoria in Year-2024 foist 03 (0] existing wnd 02 new} lsase urens have been
proposed in updated DSK,

Lease wise srea, gary’ kimnd na., proposed minable quantity, ges-coordinates, transporiation

route are propused and clusteranslysis snd consiguous chuster anatysis is done in-Annexure-1
16 Anpexure-7 of propossd DSR:

| Individual leases wre noalysed for soviconmesial sensitivity, Snsportation routes through

cadastral map ond Google map.

As per the information provided by Disnict Magisirate, Deoria vide 15 fettér no; 298/ e-
2024, dated (2:07/2024, sthe DSR was uploaded n public domain for the period of 30 days
il 1o compitaings have bestrreceiyed during this prrind.

Ihe Final Dmft DSK of Disidet- Deora has been aldo sxumined by the Divectar, Directorste
of Geglogy & Mining, U.P.

Leuse wise NOC from Forest and lrigntion Department far all the 63 sreas of Final Draft
SR lids been abiained.

SEAC Ddiberstion: gl

SEAC ushed about the status of willbzition of DMF Fands?

o Districl Mislng Ingpector, Deoria Informed that funds amounting to Rs, 60,41,000%~
upprox. have bieen allotted and phase wise uwtilized since 2020 from DMF funds and will
be use as per the objectives of DMF Rules.

W o
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SEAC while evaluating presentation suggested (hat lease should be demnreated nfter
cach monsoon period,

«  District Mining Inspector, Deoria informed that as a matter of practice the Jease holders
are directed to get demarcation of lease after each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demarcation report in this aspect is prepared and issued to Jease holder.

SEAC suggested that demarcation report of the lense only includes corner pillar
coordinates and should nlso mention details of non-working/restricted zone in case
active water channel is observed In the lease while conducting demareation?

«  District Mining Inspector, Deoria informed that a per the Rule of UPMMCR-2021, geo-
coordmates of the lease area are published in e~tender and initial demarcation report of
corner pillar coordinates is issud to project proponent afong with Lol and Lease Map,
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
festures of non-working/restricted zone are presented, The DGM-Lucknow after
satisfection approves such mine plans and such zones are shown in EIA and salient
features of E.C. under worksble / non-workable urea category

. SEAT nsked sbout tie furiier minerai development it District Deoria?

s District Mining Inspecter, Deoria informed that at present there is 02 pew mining lease
areas has been proposed in the district which hins mineral potential. The SEAC informed
that Sub-Divisional Commit'tce has to follow the entire procedure overy time, in case sny
new lease is identifiad, as per SOF issued by SEIAA/SEAC.

SEAC suggested (hat District Mineral Fund should be used for mitigating
environmental concerns related (o air and water pollution,

o District Mining Thspector, Deoria ogreed 10 the point asd cosured the SEAC that the
suggestion wiil be incorporated by District Administration,

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

s District Mining [nspector, Deonia informed that as per Unar Pradesh Minor Mineral
Coneession Rule 2021 (UPMMCR 2021) and Sustamable Sand Mining Management
Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmeatal
Sengitivity.

SEAC asked ubout four dropped leases which were mentioned in Previous DSR.

s District Mining Inspector, Deonia informed that total 13 areas were included in the
previcus DSRK, in which the validity of all miing leases was for only one year. After
NGT order thit mining should net be curried ont in main steam of the river. All leases
ot canceled. In the new DSR, serial number 2 and 3 (Gata No-765mi, Area-11.50 Ha.
Village- Narsinghdar khadar, Tehsil- Barhaj and Gata no. 87m1, Area- 2,298 Ha. Village-
Raipur Chaklal Khadar, Tehsil- Ttarhs)) was proposed as 1 new aren after conducting
fresh survey and apart from this, serfal number 1 (Gua No-396/1, Area-11.70 Ha,

PP
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Village- Takin Dhathara Tehsil- Salempur) was included as existing in the list of mining
|enses.

The joint commitiee afier detnited deliberntion recommended to apprave the District
Survey Report (DSR) of District-Deorin along with following candifions:

I The Diurict Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notiﬁqgﬂon No. S.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation o SEIAA.

3. frwas informed that there are 03 mining lease areas ave proposed in the final DSR.

3. If any new lease Is identified. Sub-Divisional Committee will follew the entire procedure
eyery time on the basis of existing DSR.

4. After agproval of DSR from SEIAA, the District Administrdtion shall upload the DSR in

public domain along with Lease Wise Digital Maps showing the status of deposits aud piliar

wise coordinates of existing and proposad arens,

The Distdct Adiminisiration shall wilize the Diswict Mineral Foundstion Funds as per

notification no, $66:36-2017-132/2016 deed 15/05/2017 issued by Department of Geslogy

and Mining. Governmment of UP. or @y modification in it by competeat gutharity.

6. DMF %md should also be uilized for the envionmental protection, development and
msinensnce of Hauksge road

7. The lesse shall perindically conduct andits of operative mine leases end tzke comective.
measures as per the directions of Diswict Administration in case of adverse observations and,
a yearly report on this shatl be sent fo SEIAA as complisnce.

el

ol
Apenida (21 Evaluatlon/Appriksal of District Survey Report {DSRY of District- Shahjahanpur
Background:

I the joim meelivg of SEIAA, SEAC-L & SEAC-2 the dswmiled Standurd Operating
Procedure was formabied Toy the prepaution sod modificaton of D8R, for Sund Mining er RBM.,
as wall as inesitu rocks, which was seat to Directir, Gieology and Mining by SEIAA. This SoP was
prepared in accordance with vardous guidelines such as MoEF&CC, Gol. Nutification No. $.0.
141{E} dated 15-Jan-2016, 8.0 3611 () dated I-lii}tl)f*lm:& Sustainable Sand Mining Mansgement
Caidehings 2018, Eaforcemant & Monitoring Guidelings for Sand Mining 2028, sod the Hon'bic
Supreme Coun Judgement passed in Civil Appeal — 36613662 of 2020 1n the matter of State of Bihar
wsd Othars Vrs, Pawan Kunyar, slong with MeEF&CC, Gol letter dated 041272023,

The District Magistrite, Shaljahaspur submitted the drafts DSR vide its lerer no. 6373
A / g02s, dated 17/09/2024 ta the Gealogy mnd Mining Department, WP, for further necessary
action. The Director, Geology & Mining Depanment have provided their comments and suggestions
on draft DSR vide letter no. 1489/DSR, dated 27/092024 and mentioned as follows:

FI
wfif g WATE VR G RgA e SlovwHodno &) ude e
gfsur # yerd Sustainable Sand Mining Management Guideline-20186, qafaww
g+ o4 ey uRade ware @ sl RAR 1s-01-2016 ¢ REw
26-07-2018, Enforcement and Monltoring Guidelines for Sand Mining -2020 t3
SEIAA/SEAC BTYT I SOP & SF% W ... ”
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Minutss of the Jolnt Meeting of SEAC -1 and SEAC-2, UL, heldl on 10/1072024

The Secretariat put up this DSR in jaint meeting of SEAC-1 & SEAC-2 on dated 10/10.2024,

During the meeling a presentation was given by Shri Abhishek Kurmar Patel, Districi Mines Officer,
Shahjahanpur along with other senlo ofTicers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 an 10/10/2024

Joint meetmg of SEAC-1 & SEAC-2 was convened on 10/10/2024 for evalustion/zppraisal of

DSR of Diswict-Shaljahanpur. Based on the documents submitted. o presentation on DSR
Shahishanpur for minor mineral River Bed Mineral (Sand)-2024 was made by Mr. Abhishek Kumar
Patel, District Mines Officer, Shahjshanpur along with Seniar Qfficials of D.G.M. -UP.

Para wise response and compliance as pur the “Standard Operating Procedure™ formulated by

the Joint committee of SEAC/SEIAA was presented before he SEAC-1 & 2. On the basis of
documerits and presentation the following facts have emerged:-

1.

v

il

A

The initial Disrict Survey Report of Districi-Shahjalanpur was prepared in Year— 2017 in
line with the MoliF Notification duted 15-Jan-2016, which was subsequently amended from
time 1o time and finaily there Were totnd 02 miring lense areas.

Thereafler the updated DSR of District-Shahjehanpur was prepared by Sub-Divisional
Commyittes of District- Shahjalsanpur i Year-20024 total 01 (01 Existing Govt. Land) mining
lease arens have beea proposed nupdoted DSRL

Laase wise aves, gt Khund no., propossd minable quantity, geo-soordinates, transporiation
route are proposed and cluster analysis and configuous cluster anelysis Ts done in Annexure-1
to Annexure-7 of proposed DSR.

Individual leases are analysed: for environmental sensitivity, transportation rouses through
cadastral mapand Google nsap. 1|

As per the information provided by District Magistrate, Shakjdbanpyr vide its leter no.
657/ S /2024, dated 170972024, the DSR was nploaded in public domain for the
period of 30 diuys and no complaints have bevn reveived during Whis period.

The Final Draft DSR of Distriet- Shalijnhuspur bag baen ko cxsmined by the Direclor,
Direciormie of Geology & Mg, UF.

Lease wize NOC from Forest énd lerigetion Depariment for all the (0 aress of Final Dreft
DSR bas been obtained,

SEAC Deliberation:

2

SEAC asked ghout (he siatus of wiilizution of BMY Funds?

o Distriet Mines Officer, Shahjulsmpur informed that funds zmounting o Rs. 2,30,76,355/-
ugprox. have beon allotted s phase wise utitized Amotin of Ks, 14558 950,500 since
2017 from DMF funds aned Re, 8,77 404,50/~ as Balance Amount which will be use as
per the objectives of DMF Rules

SEAC while evaluating presentation suggested that fease should be demarcated after
each monsaon period.

o District Mines Officer, Shahjuhunpur inforived that ds v watier of practice the lesse
holders are directed to get demprcation of lease after each monsoan period ond erect
plttars (in case damaged in monsoon) under the supervisian of Mining and Revenue
officials. A demarcation repart In this aspect s prepured and wsued to lease holder.

x (T % rnge;;V‘
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SEAC suggested that demarcation report of the lease only includes comer pillar
coordinates and should also mention detalls of non-working/restricted zone in case
active water channel is abserved in the lease while conducting demarcation?

+  District Mines Officer, Shahjahanpur informed that as per the Rule of UPMMCR-2021,
geo-coarcinates of the lease area are published in e-tender and initial demarcation report
of comer pillar coordinates i issued to project proporent alang with Lol and Lease Map.
The RQMConsultant prepares the surfice and geologieal maps tn mine plan in which the
features of non-working/restrfoted zone are presented. The DGM-Lucknow afier
satisfaction approves such mine plans and such zones are shown in EIA and salient
featurcs of E.C. tnder warkable / son-workable urea category.

SEAC asked about the further minersd development in District Shalifahanpur?

o District Mines Officer, Shaljahanpur informed that at present there is no new mining
lease arcas hiss Been propossd in the distiict which has minerad potential, The SEAC
mfarmed that Sub-Divisional Commitee has to follow the entire procedure every time,
in case any new loase is identified, asper SOP issued by SEIAASEAC.

SEAC suggested that District Minetal Fund shouid be used for mitigating
environmental concerns related 16:air and water pollution.

«  District Mines Officer, Shahjahianpur agreed to the point and snsured the SEAC that the
suggestion will be incorparated by District Administration.

SEAC ruised concery about salfety of bridges snd other structures by malntaining the
standurd distance from ath tie leases of the distrivt,

»  District Mines Officer, Shahjshanpur informed that as' per Uttar Praesh Minor Mineral
Concession Rude 2021 (UPMMER 20215 and Swiaisable Send Mining Mansgomens
Guidelines 2016 {(SSMG 2016) ali kusses wre individoally analyzed for Environmental
Sensifivaty.

SEAC asked about four dropped leases which were meitioned in Previous DSR.

o District Mines Officer, Shaljohuipur ibfosmed that total 62 niining lease aress were
includad in the previous DSR, in which he validity of both mitiag feases were 05 yewss.
In the new DSR, one lease is excluded die to construction of bridge within 300 meter
radius from mining lease area so that there i3 only 81 existing lease having validity of 05
year,

The joint committes after detafled deliberation recommended to approve the District

Survey Report (DSR) of Distriet- Shabjahanpur slong with following conditions:

=

The District Survey Report (DSR) shall be updated once in five yews as mentioned i
MoEF&CC, Gove. of India Notification No. S.0. 14 [(E}, dated 15/012016, a5 per laid down
procedure, under ntmaton o SEIAA.

1t was informed thnt there 1 61 mining lease areas dre proposed in the final DSR.

If any new lease is identified, Sub-Divisional Connnitee will follow the entire procedure
every 1ime on the basis of existing DSR.

N e ¥ yd
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Minures o€ the folot Mesting of SEAC 1 md SEAC:2, U, heli on 10/10/2024

4 Afer approval of DSR from SEIAA. the Districi Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Fumds as per
notification no. 866:86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. ar any medification in it by competent suthority.

6. DMF fund should also be utilized for the environmental protection, development and
matntenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases und take corrective
measures as per the directions of District Administration in case of adverse observations and,
ayearly report on this shall be seat to SEIAA as compliance,

Backeround:

In the joint meeting of SE[AA, SEAC-1 & SEAGC2 the detpiied Standard Operating
Procedure was formulsied for the preparstion and modifivetion of DLS.R. [vr Sand Miming or R.B.M.,
as well ais in-sing rocks. which was sent to Director, Gealogy and Mining by SEIAA. This SoP was
prepared in secordance with varions guidelines stwh as MOEFRCC, Gal, Netification No, $.0.
121(E) daied 15-Jan-2016, 8.0, 3611 (E} dited 25-July-2018, Sustainable Send Mining Manazement
Guidelines 2016, Enfarcoment & Monitoring Guidelines for Sand Mining 2020, aid the Hon'ble
Supreme Court Judgemant passed in €ivi Append ~ 3661-3660 of 2620 11 the ruster of Sigte of Bihar
aad Others Vrs. Pawan Kumar, along with MoEP&CC, Go letier dated 04/12/2023.

The District Magiswrate, Lakbimpur Kheri submited the drafi DSR vide its lester no.
18837 @ Fa—rHoUoW oIl (2004258},  dared 1240972028 for evaluation/sppraisal/
approval before SEIAABEAC. The draft DSR was forwarded o the Direclor — Geology & Mining by
Secretarint for commients and suggestions. The Direetor, Crology & Mining have. m»im their
comments and suggestions vide leteer mo. 123 VSWEHOAT0, duted AIG2024 mnd mentioned 5
foilows:

LR WRE W ErR R amee wlR ol Mlaer s w nisg
wfaf g wne edigy W BN g dmE ot @t e v
| adey ¥ R Sustainable Sand Mi ining Management Guideline-20186,
Wwamqﬁaﬁwwﬁmﬁmmwowmw
féta 25—07—2018 Foforcement and Monitoring Guidslines for Sand Mining -
2020 U4 SEIAA/SEAC 19 WA SOP & s war ...

YLk
The Secrorariat pur up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/1072024,
During the meeting a presentation was given by Shrl Ashish Singh, Mining Officer, Lakhimpur Kheri
alang with other senior officers of DGM.

Joint meeting of SEAC-1 & SEAC-2 was convened 10/107202 for evaluption/appraisal of
DSR of District- Lakhimpur Kheri. Based on the documents submined, a presentation on DSR
Lakhimpur Kheri for minor mineral River Bed Material - REBM (Sand/BsjriBoulder) / Sand Mining-
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2024 was made by Shri Ashish Singh, Mining Officer, Lakhimpur Kheri along with Senior Officials
of D.G.M. ~UP

Para wise response and compliance as per the “Standard Operating Procedure” formuluted by
fhe Joint commiltee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

], The initial District Survey Repm:! of District- Lakhimpur Kheti was prepared in Year- 2017
in line with the MeEF Nalification dated [5-Jan-2016, which was subsequently amended
from time to time and finally there were (otal 23 mining lease areas.

Thercafter the updated DSR of District- Lakhimpur Kheri was prepared by Sub-Divisional

Committee of District- Lakhimpur Kheri in Year-2024 and total 08 (08 Existing Gov. Land)

miming leuse areas have been propesed in updated DSK.

Lease wise areh, gate/ khand no., proposed minable guantity, geo-coordinites, fransportation

route are praposed and cluster annlysds and contignous cluster analysis is done in Annexure-|

10 Annaxure-7 of proposed DSR.

4. Individual leases are analvsed for environmental sensitivity, transporiation routes through
cadastral map and Google mup.

5. As per the information provided by Disirict Magisirate, Lukhinspur Kheri vide its Tetter 1its.
1883/ THoTRoRTo -~ fAe (2024-25), duted 12/09/2624, the DSR was uploaded
in public domain for the period of 30 days and oo complaints Thave been received during this
period,

6. The Fial Drafl DSR of Districts Lakbimpur Kheri hus been ulse examined by e Director,
Directarate of Genlagy & Mining, [P,

7. Lease wise NOC fren Farest and Inszation Department for ali the 08 areas of Final Draft
DSR sz been obtalned.

t

(23
;

SEAC Deliberation:
1. SEAC wiked about the statos of wtilizstion of DMF Funds?

«  Diswrict Mining Officer, Lakhimpur Kherd informed that fimds amounting to Rs 56.76
Lsies approx, have beai allotied from the year 2018 from DMF funds which were used a8
per the objectives of DMF Rulas,

2 SFAC while evalumding presentation suggested thal loase should be demarested after
each monsoon period,

o District Mining Offieer, Lakbimpar Kheri-informed that as.s master of practice the [ease
holders are dirceted o get ((emarcation of Jease ufier esch monsoon period and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation réport in thisaspect is prepared and 1ssued to lease holder.

3. SEAC suggested that demarcation report of the lease only includes corner plllar
coordinates and should aise mention detalls of non-working/restricted zone in case
active water chunnel is observed in ihe lease while conducting demarcation?

o District Mining Officer, Lakhimpur Kheri informed that as per the Rule of UPMMCR-
2021, geo-coordinutes of the lease area ure published in e-tender and initial demarcation
report of coruer pillar coordinutes I8 issued to project proponent along with Lol and

Page8 0f28
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Survey Report (DSR) of District- Lukhimpur Kheri along with followiug conditions:

i.

Lt
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Minntes af the Joint Meeting of SEAC -1 and SEAC-2, UP held on 1071072024

Lease Map. The RQP/Consultant prepares the Lurface and gevlogical maps in mine plan
in which the features of non-working/restricied zone nre presented. The DGM-Luckn‘ow
after satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable 7 non-workable area category.

SEAC asked about the lurther mineral development in District Lakhimpur Kheri?

s« District Mining Officer, Lakhimpur Kheri informed that al present there is no new
mining lease arcas kus been proposed in the district which hus mineral potential. The
SEAC informed that Sub-Divisional Committes has te follow the entite procedure every
time, in cese any new lease is identified, as per SOP {ssued by SEIAA SEAC.

SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns refated to air and water patlution.

»  Distict Mining Officer. Lakhimpur Kheri agrecd to the point and eosured the SEAC that
the suggestion will be incorporated by District Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the feasis of the district,

o Districe Mining Qfficer, Likfiimpur Kheri informed that as pet Uttar Pradesh Minor
Mineral Concession Rale 2021 (UPMMCR 2021) and Sustazipable Sand Mining
Management Guidelines 2016 (SSMG 2016) ol) feases are Individually analyzed for
Environmentnt Sensitivitg,

The joint commrifiee after detniled deliberation recommended to approve the District

The District Survey Report (DSR) shall be updured once in five yesrs as mentioned in
MaEF&CE, Govt, of India Notification No. 8.0, 141(E), dated 13/0122018, & per Jaid down
pacedure, under intimation o SEIAA,

Ttwas informed that there dre 08 mining lease arens afé propused in the final DSR.

If any new lease is identificd, Sub-Divisional Committee will follow the entire procedure
gvery time o the basis of existing DSR,

After approval of DSR froms SEIAA, the District Mdmingstration shall upload the DSR in
public domain slong with Lease Wiss Digital Maps showing the status of deposits and pillar
wise coordinates of existing aird propesed arcas,

The Distrlet Adminisiration shall ulize the Districe Mineral Foundstion Funds as per
natification no. 866/86-2017-1322016 dated 15052017 issucd by Department of Geology
and Mining, Gavernment of 1.P. or any madification in it by competent authority,

DMF fund should also be wnlized for the environmental protection, devalopment sad
maintesance of haulage rond.

The lease shall periodically conduct audits of operntive mine leases and take corrective
mzasuies as per the directions of District Admindstration in case of adverse observations and,
a yearly report en this shizll be sent 10 SEIAA s complisnce.

N e B M/
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Agenda (4): Evaluation/ isal of District Survey Report jstrict- Kou. b

Background:

In the joint meeting of SETAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification-of D.S.R. for Sand Mining or RB.M.,
as well as in-shtu rocks, which was sent 1o Ditector, Geology nnd Mining by SEIAA. This SaoP was
prepared in accovdance with various guidelines such as MoEF&CC, Gol, Notification No. S.0.
121(E) dated 15-1an-2016, 8.0, 3611 (15) dated 25-July-2018, Sustainable Sand Mining Management
Guidetines 2016, Enforcement & Monltoring Guidelines for Szod Mining 2020, and the Hen'ble
Supreme Court Judgement passed in Civil Appeal ~ 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Go! tetter dated 04/ 122023,

The District Magistrate, Kaushambi submitted the draft DSR vide its letter no. 2375 Vé&: syl
TE0 P10, dated 24/0872024 for evaluation /appraisaliapproval before SEYAA/SEAC. The draft DSR
was forwarded 10 the Director - Geolegy & Mining by Secretarint for comments and suggestions. The
Director, Geology & Mining have provided their cdmments and suggestions vide letter no.
1512/810T0RTRO, dated 30710/2024 and mentioned as follows:

“ TEW TN VNN BN e wedEt wii W fRwes oW oafes

affty g vFue TR BT 9N 916 SI0UH0NIR0 B wEer feyr warny

afEm H uwd Sustainable Sand Mining Management Guitleline-2016, qutave

g @ wedy wlads e @ el Refe 1s-o-2018 @ e

25-07—201& Enforcement and 'Monitoring Guidelines for Sand Mining -2020

SEIAA/SEAC 57 SIK1 SOP & 3%y war sar.,.”

Thre Secrerarian pue up this PSR in joint meeting of SEAC-1 & SEAC-2 on daved 00/ 12024,
During the mecting a presentation was given by Shei Shaoughas Siagh, Mining Officer, Kaughambi
zlong with other serior officers of DGM.

valustion/Appraisal in Joint Meeting of SE

Joist meeting of SEAC-T & SEAC-2 was convened 10/1072024 for evaluation/appratsal of
DSR of Distries- Kaushabi, Based on the documents subimiited, 4 présemation on DSR Kaushambi
for minsor mineral River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Mining-2024 was made by
Shri Shatrughiam Singh, Mining Officer, Kayshambi along wish Senjor Officids of D.G. M. —UP.

Pera wise response and compliatce as per the “Standord Operating Procedure” formulared by
the Jomt commitiee of SEACISEIAA wis prevented before the SEAC-1&2. On the basis of
deguments and presentation the following facts have emerge:-

1. The initinl District Suryey choR of District- Kaushambi was prepaved in Year— 2017 in line

with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time

to time znd finully there were winl 53 nining leage wreas,

Thereafier, the updated DSR of Distriet- Kaushunbi was prepured by Sub-Divisional

Committee of District- Kaushambl in Year-2024 and total 42 (42 existing lease) mining lease

areas have been proposed in updared DSR,

3. Lease wise area, gata/ Khand no., propased minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis wnd contiguous ¢luster nnalysis i3 done in Annexire-1
to Annexure-7 of proposed DSK.

“ W ﬁ\)’ Page 10 of 28
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DMinutes of the Joint Meeting of SEAC -1 und SEAC-2, U.I', held on 10/10/2024

4. Individual leases are snalysed for environmental sensitivity, transportation routes through

cadastral map and Google map,
S As per the information provided by District Magistrate, Kaushambi vide its |etter no.

2375 /WHA RO B0, dated 24/08/2024, the DSR was uploaded in public domain for the
period of 30 days and no ¢complaints have been received during this period.

6. The Final Drait DSR of District- Kaushambl hos besn also examined by the Director,
Directorae of Geology & Mining U.P,

T Lease wise NOC from Forest and Iigation Depasiment for all the 42 areas of Final Draft
DSR has been obtained.

SEAC Ddiberation:
1. SEAC asked about the status of utilization of DMF Fuuds’?

»  District Mining Officer, Knushambi infarmed that funds smounting to Rs 624 crores
approx. have been allotted frvm the year 2018 from DMF funds which were used as per
the objectives of DMF Riiles.

2. SEAC while evaluating presentation suggested that lease sbould be demarcated affer
cach mousoon perfod,

» District Mining Officer; Kaushembi iniformed that &8 a matter of practice the lease
holders are ditected to got demavcarion of Tease after ench monsoon period and erect
pillars (in case damaged i4 mousoon) usder the supeevision of Minmg and Revenue
eificials. A demarcation repost in this aspect is prepared and tsued 1o Tease holder,

3. BEAC suggested thut demarcation report of the lease only fncludes corner pillar
coordinates and should also mention detsils of non-working/vestricied zose in case
active syater chanpelis ohserved in theleéase while conducting demarcatinn?

»  District Mining Qfficer, Kaushimbi informed that as per he Rule of UPMMCR-2021,
‘geo-voordinates of the lease area are published in e-tender and Initial demarcation report
of comar pillar coardinates is fssued to project proponeat dlong with Lol and Lease Map.
The RQPCanzahan prepures the surfuce and geological mags n mise plan i which the
features of non-working/testricied zove are presemted. 1he DGM-Lucknow afler
setisfaction approves such mine plans and such 2omes arc shown in EIA and salient
features of E.C. under workuble / non-werkable area vategory.

4. SEAC asked about the further mineral development in District Kaushambi?

o District Mining Officer, Kntshambi informed that at present there is no new mining lease
sreas has been propased in the distict which has mineral petential. The SEAC informed
that Sub-Divisional Comminee has to follow the entire procedure every time, in case any
fiew lease is identified, as per SOP issued by SEIAA/SEAC.

L

SEAC suggested that District Mineral Fund should be used for mitigating
enviranmental concerns related to afr sund water pollution.

*  District Mining Officer, Kaushambi agreed to the point and ensured the SEAC that the
suggestion will be incorposuted by Distrlct Administration,

i %’ Page 11 0f28
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6. SEAC raised concern ahout safety of bridges and other structures by maintaining the
standard distnnce from all the leases of the district.

»  District Mining Officer, Kaushombl informed that us per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 20)?) all leases are individually analyzed for Environmental
Sensitivity.

The joint committee after detailed deliberation recommended to approve the District
Survey Report (DSR) of District-Kaushambi along with following conditions:

1. The District Survey Report (DSR) shall be updsted opce in five years #s mentioned fn
MoEF&CC, Govt. of India-Notification No. $.0. 12 1(E), dated 15/01/2016, 45 per laid down
procedure, under intimation to SETAA

Tt was informed thet there are 42 mining lease mreas aee proposed in the final DSR.

If any mew lease is identified, Sub-Divisional Conmittise will follow the entire procedure
every time on the basis of existing TISR. '

4. After spproval of DSR froms SEIAA. the Diswrit Adminiswarion shall uplosad the DSR in
pubiic domain afong with Lesse Wise Dighud Maps shewing the suums of deposics and piflar
wise coordinates of existing and proposad sroas;

The Diswict Administration shall uilize the Bisrict Mineral Foundation Funds as per
notification no. 866/86-2017-132:2016 dated 15/03/2017 fssued by Department of Geology
and Mining, Government of LD br #ny imodification [n it by competent suthoniy,

DMF fund should alse be wiilized for the emvironmental protection, developmens and
mamtensace of haulage road,

The lease shalf periodically conduel sudils of upermtive mine leases snd ke comective
messiges 85 per th:e directions ol District Adminisgration in cuse of adverse observations and,
ayearly report on this shall be-sent t SEIAA & camplionce

[

b

w

o

=~

genda (55

The Secretarial informed the commitize that Distrive-Firozsbad comes under the purview of

TTZ ares therefore. NEERI member is mandatory to present during the appraisal of the DSR. The
DGM was not cireuluted the report of DSR to By, 830 Goyal, Menber, NEERI Henee, the

committee directed t circutate the copy of DSR fo Mumber NEERT and the matter is deferred to next
SEAC merting.

Backaround:

In the joimt meeting of SEIAA, SEAC-1 & SEAC the detuiled Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or RBM,,
us well us inesitu rocks, which way sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in sccordance with various guldelines such ns MoEF&CC, Gol, Notifieation No. S.0.
141(E) dated 15-Jun-2016, §.0. 3611 (B) dated 25-July-2018, Sustninable Sand Mining Management
Guideiines 2016, Enfarcement & Monitorjng Guidelines for Sand Mining 2020, and the Hon'ble
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Minutes of the Joint Morting of SEAC -1 ani SKAC-2, U.E. held an 10107204

Supreme Court Judgement passed In Clvil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs, Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Haminpur submitted the draft DSR vide its letter no. 319/Khanij -
MMC-30-Vividh  (2024-25), doted  1006/2024 for evaluation /sppraisal/approval before
SEIAA/SEAC. The draft DSR was forwarded 1o the Director — Geology & Mining by Secretariat for
comments and suggestions. The Director, Geology & Mining have provided their comments and
suggestions vide letter no. 1399/DSR, dated 12/09/2024 and mentioned as follows:

*..SWN WRW WRM R Rm awte afif o Prwmen 'R W afea
TR BN SR, SIRTY T AN §Ihe douwoaiNe 1 e far
whe ¥ YR Sustainable Sand Mining Management Guidefine-2016, Safaee
T W Seary RadH e o yftgEs e 15-01-2018 W ReAlw
25—07-2018 Enforcement and Monitoring Guidelines for Sand Mining-2020 Td
SEIAA/SEAC BT IR SOP & 3rfwy vl 7rayl...."

The Secrewriat put up this DSR in joint meeting of SEAC-1.& SEAC-2 on dated 24/0572024,
During the meeting a presenitation was given by Stri Bashishthe Kumar Yedav, Mining Officer,
Hamirpur along with ather seiior officers of TiGM.

The Secretmial informed the committee that earlier the District Survey Report (DSR) of
District-Hamirpur was pit up in joint meeting of SEAC-1&2 dated 24/0972024 and observed us
follows:

. During the appraisel of DSR the joint committoe observed hat initial District Survey
Repori af District-Romirpur was prepared it Year— 2017 in line with the MaEF Natification
dated 15-Jan-2016 and further ir has been updated time to time and finally it comprized 194
mining fease areay. Sub-Divisional Commitive uf District-Hamirpur was prepared tha
updated DSR of Districe-Hamupur in Yoar-2024 and tetal 119 mining lrase arees area
proposed in final updared DSR,

The commiittee raises the queries regarding the large number of mining lease areas arg
dropped In updated SR of 2024 shich wore mentioned 5 grevious DSR. The Mining
Department could not reply satisfactorily. Therefore, the cammirtee directed to submit the
reason for lorge himber of mining lease areas are dropped in updated DSR of 2024."

Mining Department submitted the reply of above observations of joint committee and the
matler was listed in joint meeting dated 09/10/2024. Mining Department informed the committes as
follows:

e e e qd @ Sovwiosnvo i e a3 dr uftnfra o ot wi- 2023 A 1
T GF1 B A T 39 gen Souwodro F T 194 8 @ ) T SR
I0VH0HR0 & Gef 110 &7 g4 & orwoao & il § @ ) 08 W iR

wefdd & | g0 s s Sovaosivo § gw 110 43 Wi §) @ Qowioaro

194 831 7 A 110 & T SowwodRo A TEE IRA & TUw AN a4 85 qER B 84
&A1 A 9§ 77 83 T R A @ e o wgE o SR @ arEr e A 3
T/ A F SIS WA € Al 6F Wer 5 P BRY NG S0TE0se J
Bl R @ R A W9 o7 B g o @ R o R peR R & 3 S
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Minstes of the Jolnt Meetiag of SEAC -1 and SEAC-2, P, heid o8 10/10/2024
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Mining Department also submitied the reply of compliant letter dated 08/1072024 made by
Shri Rahul Gupta, Advacate through email and submitted as follows:

© ura fremea & wEg N s ween & B Rew os.102024 B WG 530 PM W
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&5T9 WTET 150 R0 WY TEE 9 proposed leases (Ha)
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Minutes of the ) the Joint Meetlug ol SEAC -1 and SEAC-2, UR, held on 10/10/2024
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Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 10/10/2024

Joint meeting of SEAC-1 & SEAC-2 was convenzd on 10/10/2024 for evaluationfappraisal of
DSR of District-Hamirpur. Based on the documents submitted, 2 presentation on DSR Bamirpur for
minor mineral River Bed Sand/Mormim-2024 was made by Shri Bashishthe Kumar Yaday, Mining
Inspector, Hamirpur along with Senior Officials of D.GM. —UP,

Para wise response and complignce as per the “Standard Operating Procedure® formulated by
the Jomni committce of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents ind presentation the following fuets have emerged:-

1. The initial District Survey Report of District- Hamirpur was prepared Year— 2017 in line
with the MoEF Notification duted 15-Jan-20186, which was subsequently amended from time
to time and finally there were total 194 mining feass areas.

2. Thereafter. the updated DSR of District- Hamirpur was prepared by Sub-Divisional
Committee of District- Hamirpur in Year-2024 and total 119 {110 existing and 09 new)
mining lease areas have been proposed in updated DSR. Out of which 83 leases exist on the
river bed of River Betwa, 17 exist of Yamunz, 12 lenses ¢xist on river bed of Dhasan and 07
leases exist on river bed of River Ken.

3. Lease wisc area, gata/ khand no.. proposed minable quantity, geo-coordinates, (rznsportation
veute are proposed wid cluster unlalysis and contiguous cluster analysis is done in Annexure-1
o Annexure-7 of proposed DSR.

4. Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map,

3. As per the Information provided by Disyrict Magistrate, Hamirpur vide its leter no.
319/Khanij - MMC-30-Vividh (2024-25), duted 10 0672024, the DSR was uploaded in public

domain for the period of 30 days and no complaints have been received during this period.

6. The Final Draft DSR of District-Hamirpur has been also examined by the Director,
Directorute of Geology & Mining, U.P

\ Qe @/ Page 15 0f 28




1111

.
Miutes of the Joiny Mreting of SEAC -1 and SEAC-2, P, bl on 10/1072024

7. Lease wise NQOC from Forest and Irrigation Department for all the 119 areas of Final Draft

DSR has been obrained.

SEAC Deliberation:

1. SEAC asked nhout the status of utilization af DMF Funds?

« District Mining Officer, Hamirpur Informed tkat funds amounting 1o Rs 7.76 Crores
approx. have been allotted in the year 2023-24 from DMF funds which were used as per
the olyjectives nf DMF Rules.

3. SEAC while evalunting presentation suggested that lease should be demarcated after
cach monsoal period.

«  District Mining Officer, Hamirpur informed that as & matter of practice the lease holders
are directed to get demarcation of lease after esch monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demarcation report in this aspeet is prepared and issued to lease holder.

Led

SEAC suggested thut demurestion raport of the loase oy ingludes porner pillar
coordinates and should also mention details of non-working/restricied zone in case
active water channel is observed iit the lease while condueting demarcation?

e Districe Mining Officer. Hamirpur informed that @s per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation report
of corner pillar coordinates is issued to praject proponent aloy with Lol snd Lease Map,
The ROP/Consulum prepares the sutface and seologival maps in mise plan in which the
feanires 07 non-workingfrestricted zone are presented. The DGM-Lucknow  after
satisfaction approves such mine plans and such zunes ars shown in EIA and salient
features of E.C. under workable [ non-workable arca categors

4. SEAC asked shout the further mineral develapment in District Hamirpur?

e District Mining Officer, Hamirpur informed that &t present there is 09 new mining lease
areas hias bzen proposed in the distrier which has minesal potential, The SEAC informad
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new ease ts idennficd, ns per SOP issued by STIAA/SEAC.

5 SEAC suggested that District Mineral Fund should bhe used for mitigating
environmental coneerns related (o alr and water potlution,

o  District Mining Officer, Humirpur agreed (o the point and ensured the SEAC that the
suggestion will be incotporated by Districr Admunstrution.
6 SEAC raised concern shout safety of bridges and other structures by maintaining the

stundard disiance from all the leases of the district.

o District Mining Officer, Hamirpur Informed that as per Ui Pradesh Minor Mineral
Concession Rule 2021 (IPMMCR 2021) and Sustainable Sund Mining Management

\ e :“}
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Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity

The joint committes has gone through the reply of queries suhmitted by 'llle DGM and
found the reply scems to be satisfactory, The Joint commitiee nlso noted that the PT n“dr:lud in
complaint fotter review by tho Mining Department and found that the issues l_ﬂ“:’““ n l"f“'“
no.l. it is informed that duc to typographical error in page no. 12 nrca: menl:;nl 538; '(lErislmg-
1095528 ha, Proposed-1399.604 ha) instead of (Existing-2331.632 ha, Proposed-163.5 ha) which
was rectificd and mentioned in final DSR, All the other points mentioned in compliant letter are

irrelevant.
In view of above, the joint commltize after detailed deliberation recommended to

approve the District Survey Report (DSR) of Distriet-Hamirpur aleng with following
conditions:

1. The District Survey Report (DSR) shatl be upduted once in five years o5 mentioned in
MoEF&CC, Govt, of Tndia Nutifigution No, $.0. 141(E), dated 15/01/2016, 25 per laid down
procedure, under intimation 1o SEIAA. _

It was informed that there are 119 mining lease areas are proposed in the final DSR.

If any new lease is [dentified, Sub-Divisional Conymittee will follow the entire procedure
every time on the bazis of existing DSR,

las 1

4. After approval of DSR from SEIAA, the District Administration shall uptoad the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Adminisiation shall wtilize the Districc Mineral Foundation Funds as per

notification no. 866/86-2017-1322014 dsied 13/03/2017 issued by Department of Geology
and Mining, Government of U.P. or any modificatiun 16 it by compsiznt authority.
6. DMF fund should also be uttized for the ensipummental protection, developaient ang
maintenatice of huulaze road.
The lease shall periodically conduct audits of cperstive mine leases and take comrective
measures as pes the directions of District Administration in case of adverse observations -and,
a yearly report un this shall be sent to SEIAA as comphiance.

-l

Agenda (7): Evaluation/Appraisal of District Survey Report (DSR) of District- Siddharthnagar

Background:

In the jomt meeting of SEIAA, STAC-l & SEAC-2 the dewniled Stndurd Operating
Protedure was formulsted for the preparation and modificstion of SR for Sand Mining or RB.M,,
as well g in-sit vocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guiclelines such ns MoEF&CC, Gol, Notification No. S.0,
14I(E) dated 15-Jan-2016, S.0. 3611 (E) doted 25-July-2018, Sustainnble Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines ror Sand Mining 2020, znd the Hon'ble
Supremie Court Judgement passed in Civil Appenl = 3661-3662 ol 2020 11 the matter of State of Bihar
and Others Vis Pawan Kumar, along with MollF&CC, Gul letter dated 04, 12720235,

The District Magistrate, Siddharthnngar submiticd the drait DSR vide its letter no.
274 / @51 FETAE / F0THOARO / 2024-25, duted 12 0972024 for evaluation Jappraisal/approval
before SEIAA/SEAC. The draft DSR was forwarded to the Director - Geology & Mining by
Secretariat for comments and suggestions. The Director, Geology & Mining have provided their
comments and suggesiions vide letter no. 1435ZT00H0EN0, dated 20409 2024 and mentioned as

fellows:
17028
TR g
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o g wrn e g nfdu affn w Prvem 'R R

PR T e Regnebni g weR gres Aowoaro @ gfarvr frm
o e & weTE Sustaimble Sand Mining Management Guideline-2016,
gt W G o GRa e ) g s 15-01-2018 T
fasidy 26-07—2018 Enforcement and Monitoring Guidelines for Sand Mining -
2020 W SELAA/SEAC g1t sl SOP @ agpssy ural wa....”

The Secretarial put wp this DSR in joint meetitg of SFAC-1 & SliAf}.Z on duzad _1 0/10/2024.
During the meeting 4 preseniation was glven by Shel Mukesh Kumar Mishra, Mining Officer,

Siddharthnagar slong with ather senior officers of OGN,

; of SEAC-1 & SEAC-2 on 10/10/2024

Joint meeting of SEAC-1 & SEAG-2 was convened 10/10/2024 for evaluation/appraisal of
DSR of District-Siddharihnagar, Based on the docwments submitied, a presentaion >-on'l?SR
Siddharthnagar for mier wineral River Bed Matecial « RBM {Sund/BajriBoulder) / Sand Mining.
2024 was made by Shi Mukesh Kumar Miskra, Mining Cfficer, Sidaharchnagar along with Sendor

Officials of D-GM.~UF.

Para wise rsponse and com
he Joinl committee of SEAC/REIAA was presented heforz the SEAC

documents #nd presentation the following fcts have emerged:-
| The iniial Distsict Survey Rapon of Districr- Siddharthnoger wes prepared in Year— 2020 in

Tige with fhe MoEF Notification duted §5-Jan-2015 which was subisoguently amended from

time 10 time sk fnally here were total 03 mining fxase arsss.

Thereafter, the updsted DSR of Districee Siddhzrinsger was prepared by Sub-Ivistotal

Copmmitiee of District- Siddbarthanger in Year-J024 and fota] 65 (03 existing and 02 new)

minling lease areas lrave been proposed in updared DSR.

3. Lease wise aves, gam/ Kiand 0., propased minghls quantity, geo-coordinates, fransportation
route are proposed and cluster anidysis and somigueus cluster snalysis is done in Anpexure-1
to Annexire-7 of proposed DSR.

4. Individual lenses are anplysed for environmiental sensitivity, fsportation routes through
cadestral map and Google map.

5. As per the information provided by Diswict Magisirate, Siddharthnagar vide its Jetter no.
274 /(A G0 /SOGHONRG / 2024 -28, dued 1209/2024, the DSK was uploaded
in public doman for the puriod ef 30 days and no consplaints have been received during this
period.

6 The Final Draft DR of Dimrict-Siddbarthuagar has been slso exsmined by the Director,

Directorate of Genlegy & Mining, .1
7 Lease wise MO from Forest and Trogadon Department for pll che 85 areas of Final Draft

SR has been ahtained,

SEAC Deliberation:
1. SEAC ssked asbout the status of uthlization of DMF Funds?

&2 Cu the bisis of

12

e District Mining Officer, Ghazipur informed that funds amounting to Rs 2,38,94,629/-
approx. hive been ullotted from the year 2018 from DME funds which were used as
per the objectives of DMF Rules,

o B
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e demarcated after

3 SEAC while evaluating presentation suggested that lease should b

cach monsoon pertod.
District Mining Officer, Siddharthnagar informed that as a master of practice the lease
ase after cach monsoon period and erect

holders are directed to get demarcation of le
pillars (in case damaged in monsoon) under {lie supervisian of Mining nnd Revenue

officials. A demarcation report in thisaspect i< prepared and Issued 1o lease holder.

SEAC suggested that demarcation report of (he loase wily includes corner pillar
coordinates and should alse merition deinils of pon-working/restricted zone in case
active water channel is observed In the lease while condusting demarcation?

o District Mining Officer; Siddharthmagar informed thst as per the Rule of UPMMCR-
2021, geo-coordinates ofithe leuse anea sre published i e-tender and infiial demarcation
d to project proponent along with Lol and

vepart of comer pitlar caordinates is issae
Loase Map. The RQP/Consultant prepures the surface and seological maps in mine plen
i which the features of nor-workinglrestrivted zone s firesented. The DGM-Lucknow
afier satistaction approves such mine plans and such zones are shown in EIA and salient
features of B.C. under workable / non-wnrkable gres categony,

£ SEAC asked shout the furthermineral dévelopment in District Kuushambi?

Disirict Mining Officer, Siddhithnagar informed that a1 prasent there is 02 new mining
Jease areas has heen proposed in the districs which hias mineral potentidl. The SEAC
wformed that Sub-Divisional Committes bas 1 fellow the entire precedure every time,
in case aly mew lease is identified. a5 per SOP issued by SEIAAREAC.

5. SEAC susgested that Distriet Minersl Fund should be wsed for mitigating
environmentnl eoncerns refated fo sivand water pollution

District Mining Officer, Siddharthnagar agreed 10 the puint and ensared the SEAC that
the suggestion will be ineorperater by District Adntinistrstion,

6. SEAC raised convern about safely of bridges snd sther stroctures by maictalning the
standard distance fram all the leases uof the district, '

s District Mining Officer, Siddbarthnagas informed thal ws per Utar Pradesh Minor
Mingral Concession Rule 2021 (UPMMOR 2021) und Sustainable Sand Mining
Management Guidelines 2616 (SSMG 2016) wll leases are individually analyzed for
Envirenmental Sensitivity.

The joint commirtee after detailed deliberating recammended to i
' i ; p approve the District
Survey Report (DSR) of District- Siddharthnagar along with following condi;;gns: )

| ’me‘r)isarict Survey Report (DSR) shull be updaled once o five years as mentioned in
MoEF&CC, Govt. of India Notification No. S.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA. '
2. Itwas informed that these nre 05 nfining lease areas we proposed in the fina] DSR
3, If any new lease iz identilied, Sub-Divisianal Commint fi ;
: b ee will follow the entire proce
every time on Whe basiy of existing DSR. s

ﬂ fue *@"\/ Page 19 of 28
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o District Administration shall upload the DSR in

4 After approval of DSR from SEIAA, th
s of deposits and pillar

public domain along with Lease Wise Digital Maps showing the statu
wise coordinates of existing and proposed areqs.
The Disttict Adminishation shail wtilize the District Mineral Foundation Funds as per
notification no. $66:86-2017-132/2016 dated 15/0572017 issued by Depertment of Geology

v modilication in it by competent authority.

and Mining. Government of U.P. or an
6 DMF fund should also be utilized for the environmental protection, development and

maintenance of hanlage road.

The lease shall periodically conduct audits of opz
measures as per the directions of District Administration in ¢ase of
a yearly report o this shall be sent o SELAA ns compliance,

A

rative mins leases and sake corrective
" adverse observations and,

-1

Background:

In the joimt meeting of SELAA, SEAC] & SEAC:2 the detailed Standard Opersting
Procedure was fotmalated for the preparation and modifigriicn of D8R, for Sand Mining of R.B.M,,
=5 well s in-situ rocks, which was sent to Director, Geoloey and Mining by SETAA. This SoP wes
prepared in accordance with various giidelines such as MoBEF&CC, Gol Notiftestion Ne. S.O.
VA1(E) dited 15-Jan-2016, $.0. 3611 (E) dated 25-July-2018, Sustafable Sand Mining Management
Guidelines 2016, Enforcemens & Monitering Guidslines for Sand Mining 2020, and the Hon'ble:
Supreme Court Judgement passed in Civii Appeal — 3661-3667 of 2020 in ths watier of Stars of Blhar
and Others Vrs, Pawan Kamr, slong with MeEF&CC, Gol lener dated 0+/122023,

The Diswict Magisars, Ohazipy submitted the draft DSR vide i levter no.
3367 / 1280 / 2024, dated 240972024 fer evatiration appradsaliapproval before S.f:"]AA[SEAC.
The drafl DSR was forwarded ta the Directar — Gealogy & Mining by Secretariar for conmnents and
suggestions. The Direcior, Gaptogy & Muiing have provided their comments and suggs:ions vide
letter o, 14697810700, dated 25092024 and mentivned us follows:

v aEy wem YA g nied s uiRk ol Piwer s ow AR
i AT WS iR @ e g Sougodmn @ wiew fea v
w9 4w Sustainable Sand Mining Meanagement Guideline-2016, Siawst
7 YF SEar] weadd AAa 9 yREsl [WE 15-01-20t W@ RS
25-07-2018 Enforcement and Monitoring Guidelines for Sand Mining -2020 T
SEIAA/SEAC g Siidt SOP & $ay Uiar 4.~

o E}w S:;emr’[m put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/10:2024,
uring the meeting a presentation was given by Shri Parasnath Yadav, Mini g Shazipar
along with other senior olficees of DGM. Ban i
ing of SEAC-|

raisal in Jaoint Mee) SEAC-2 on 10/10/2024

» Jo;m meeting of SEAC-1 & SEAC-2 was convened 10/10/2024 for evaluation/sppraisal of
D_SR of l.)rsu-ic:- Ghazpur. Bused on thy documents subimitied, 8 presertation on DSR Ghazipur for
minor miseral River Bed Material - RBM (Sand/Bajri/Boulder) / Sund Mining-2024 was made by
Shri Parasnath Yadav, Mining Officer, Ghazipur along with Senjor Offigials of D.G.M. -UP

Puge 20 0f 28
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Minutes of the Joiat Mecting of SEAC -1 and SEAC-Z, U,P. held on 10/10/2024

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by

the Joint committee of SEAC/SEIAA was presented before the SEAC-1&2 On the basis of
documents and presentation the following facis have emerged:-

b

s
b

n

Ihe 1minal Distriet Survey Report of Digtrict- Ghazipur was prepared in Year- 2017 in line
with the MoEF Netification dated 15-Jan-2016, which was subsequently amended from time
to time and finatly there were total 06 mining lease areas.

Thereafter, the updated DSR of Diswicl- Ghasipur wus prepared by Sub-Divisional
Committee of District- Ghazipur in Year-2024 and tots) 04 (02 existing and 02 new) mining
lease arcas have been proposed in ypdated DSR.

Lease wise area, pate/ khand no., proposed minablk: quantity, geo-coordinates, transportation
route gre propasid and clusier inalysis and contiguous cluster analysis is done in Annexure-|
to Annexure-7 of praposed DSR.

Individual leases are analysed for enviratimental sensitivity, transportation routes through
cadastral map and Google map.

As per the information provided by Distriet Mugisuute, Ghazipur vide fts Jetter no.
3467 / 12=15 / 2024, dated 247092024, the DSR wos uploaded in public domain tor the
period of 30 days and no complaits have been received during s peried.

The Final Draft DSR of Distdet- Ghwzipmr has been also examined by the Director,
Directorate of Ceology & Mining, UP

Lease wise NOEC from Porest wd Imigation Deprrmient Toe all thie 04 areas of Final Drafl
DSR has been obtained,

SEAC Deliberation:

2

SEAC asked sbont thestatos of utilization of DMF Funds?

e Dispict Mining Officer, Ghuzipur informed dhat funds smonnting 10 Re 2504 Lukhs
approx. have been alloited fom the year 2018 from DMF funds which ware used as per
the objectives of DMF Rules.”

SEAC while evaluuting presentativn sugpested that lease should he demarcated after
each monsoon period.

»  District Mming Officer, Ghazipur informed that 45 3 matier of practice the lease holders
are directed 1o get demarcation of lzase after ach monsoon period and erect pillars (in
case damaged in monseon) under the supervision of Mining and Revemue officials. A
demarcation regort in this nspect is prepared und Bssued to lease holder,

SEAC suggested that demarcation report of the lease only includes corner pillar
caardinates wnd should also mention detafls of von-working/restricted zone in case
uctive water channel is observed in the lense while candueting demurcation?

*  Districs Mining Officer, Ghazipur informed that as per the Rule of UPMMCR-2021, geo-
coordinutes of the lease ures nre published by e-temder and fitial demireation report of
corner pillar coordinates ‘l‘s issued ta project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-warking/restricted  zone are presonted. The DGM-Lucknow after
satisfaction approves such mine plans nnd such zones are <hown in EIA and salient
features of E.C under workable / non-workable area category

Page 21 0f 28
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Minatex sCthe Joint Mecting of SEAC -Land SEAC:2, P, held on 10/1072024

SEAC asked about the further mineral development in District Ghazipur?

e District Mining Officer, Ghazipur informed (It ot present there is 02 now mining lease
areas has been proposed in the disirict which has mineral potential. The SEAC informed
that Sub-Divisional Committee has to follow (2 entire procedure every time, in case any
new lease is identified, ng per SOP imsued by SEIAA'SEAC,

SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pallution.

«  District Mining Officer, Ghazipur sgreed to the point and ensured the SEAC thal the
suggestion will be incorported by District Administration.
il
SEAC raised contern sbout safety of bridges nnd other strustures by maintaining the
standard distanes (ram all the leases of-the district.

«  District Minlng Officer, Ghazipur informed it os per Ustar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) #nd Sustainuble Sand Mining Management
Guidelines 7016 (SSMG 2016) 5!l leases are individughly analyzed for Envirommental
Seasitivizy.

The joint commitlee after detailed deliberation recommended to approve the District

Survey Report (DSR) of Disiriet-Ghazipurslong with following conditions:

1.

6

The Distriet Survey Report {DSR) skall he updated once fn five years as mentioned in
MoEF&CC, Govt. of India Notification Neo. S.0. 121(EL dated 15/012016, as per laid down
procedure, under inthnsion 1 SELAA.

1t was informed dsat there are {4 smining lese areas are proposed in the Goal DSR.

If any new leasz i5 ideﬁtiﬁ'cd;"&ubkb&vimg Commities will follow the entire procedure:

every time oa the basis of existing DSR.

After approval of DSR from SEIAA, the Digrict Administration shall uploed the DSR
public damain along with Lzaye Wise Digial Maps showing the statas of deposits and pillar
wise coordinates of existing and propescd drehs.

The Disrict Administration shell utilize ihe Distict Mineral Foundetion Funds as per
nezification no. 866/86-2017-13272016 dated 15052017 issued by Department of Geology
and Mining, Government of UL, or iy modification in i by competent withority,

PMF fund should also be ufitized for the environmental protection, development and
maintenance of haulsge road.

The lesse shall periodically conduct uudiss of vperative mine lesses and take corrective
measures &5 per the doectons of Districl Administiation in case of ndverse observations and,
avearly report on this shall be sent o SEIAA a5 compliance.

Avenda (91 Evalustion/Appraisul of Distriet Survey Repoart {DSR) of District-Pravagral

Background:

b
In the joint mezting of SEIAA, SEAC-1 & SEAC-2 the dewiled Standard Operating

Procedure was formuluzd Tor the preparation sed modificaton of D.S.R. for Sand Mining ot R.B.M.,
e well 45 in-sitn riseks. which was senl to Director, Geoliiy ahid Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol. Notification No. 8.0
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141(E) dated 15-Jan-2016, $.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for $and Mining 2020, and the Honjble
Supreme Court Judgement passed in Civil Appenl - 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawnn Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Prayagraj subinitted the deaft DSR vide its letter no. 1688/Khanij/
2024-25, dated 22082024 for evaluation /appraisal/approval before SEIAA/SEAC. The draft DSR
was forwarded to the Director — Gealogy & Mining by Secretariat for cominents and suggestions. The
Director, Geology & Mining have provided their comments and suggestions vide letter no. 1401/DSR,
dated 12/09/2024 and mentioned s follows:

* L FER WY W g R awdie Wi o FRoman «r w®oafea
R BN TR, WO G WEd give SotwosiRe o wlem far T
wiherr 3 GWHT Sustainable Sand Mining Management Guideline-2016, FafaveT
& W@ waarg uRend wEe @ sfvgeer f@ie 1s-oi-2018 @ fmie
25072018 Enforcement and Monitoring Guidelines for Sand Mining-2020 T3
SEIAA/SEAC BTXT 1) SOP & st ray Ty

The Secretariat put up this DSR in joint meeting of SEAC-] & SEAC-2 on dated 24/09/2024,
During the mesting a presentation wes given by Shri Ajay Kuwmar Yadav, Mining Officer, Prayagraj
siong with othes senior ufficers of DGM.

The Secremrize informed the eommittee that earker the District Survey Report (DSR) of
District-Prayagmj was put up in joint meeting of SEAC-1&2 dated 230072024 and observed as
follows:

" During the approtsal of DSR the Secratariat-informed the joint committee that a compliant

leiter dared 200092024 of Shei Sanjey Tivarf, Emviconmremt Acivist, Village-Diaa,

Karchhana, Pravagraf has been received in Secretariat against the District Survey Report of

Prayagraj The committee has gone through the compliant tatier aad opined thai the above

campliant letter showld be shared with Mining Dipartment fo subiit factual report on the

points vaised in compliane lewcer deated 20/09%2024 along with sipporting documents. The
matler will be discussed after vecelpl of abave information, ™

In view of above decision, District Magistrate, Prayagraj vids its order dased 26/09/7202¢ form
a jomt committee of Additional Districl Mugisinue (Admin), Praysgra and Senior Mining Officer,
Prayagruj to provide a factual repart an the issued raised In compliant letter duted 20/09/2024 of Shei
Sanjay Tiwari. District Muagistrate, Prayagraj vide its letter no. 1007/ Khaniy2024-25, dated
0871072024 provided the factal report to SEAC and mentioned as follows:

NG HET WA Al @ e ade R wldee R 202¢ w0 s 8 o Worm R,
wufazs wietaret e s, w4eRI, WM BRT WG TR g Fr 20092024 & WO Y
Minutes of the Joint Meeting of SEAC-1 and SEAC-2 UT held on 24/092024 4 R w1 fvf @
7 A fAsfaad weeE & arm fAw 20002024 § ST A @UNEG ol s frerag 8-

[ ft?—q_ o TR -

E ar fa de AT Mg L aui T 0w wwe g €6 @ A-20m
w16 7 2000 F Ry Wy | q R omi uituee TR WUETIIE TR AT, @ @A

uifaar® & e uerh o5 o | @l e wdem Rerd-ooir 9 Qs g T 47|

w forg wm fea e fond Frov, e o0 ofmnl fPdeme gon w@ftd v

(@Uasm) T § W A | T T - 1436 / -1 Ufia 20o0(1l) RATE 1812

@ Pt i e i | 2020 4 @ do-1waz,/ wi-1e feei /2020(11) FeTiw 18012021
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Minates of the Joint Meeting of SEAC -1 and SEAC:=2, UP. el on 1071072024
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Joint meeting of SEAC-1 & SEAC-2 was canvaned on 10/10/2024 for evaluation/appraisal of
DSR of Distriet- Prayagraj, Bused on the docucrents submitted, o presentation on DSR Prayagraj for
minor mineral River Bed Sand/Morrum-2024 was made by Shri Ajey Kumar Yaday, Mining Officer,
Prayagraj along with Senior Oflieials of D.GM -1IP,

Para wise response and compliance as per the “Stundard Operating Procedure” formulated by
the Joint committes of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents znd presentation the following facts have emerged:-

1. ‘The initial District Survey Reporiof District-Pravagrsj was prepared in Year— 2017 in line
with fhe MoEF Notifieation dated | 3-an-2014, which was subssquently amended from time
1 time and finally there were tors! 35 mining lease areas.

Thereafter, the updated DSR of Digmict-Pryezraj was prepared by Sub-Divisional

Committee of Distict- Prayagraj in Year-2024 and total 23 (23 existing govt. land) mining

Jease arens haye been preposed in updated DSR.

Lease wise ares, gain khand no., proposed minable quantity, geo-coordintes, transportation

rotie are proposed and cluster analysis and contipuous cluster analysis is done m Annexure-1

1o Annexure-7 of proposed DSR.

4, Individual lenses ure unelysed for envivenmental seositivity, transportation routes through
cadastral map and Google map,

5 As per the informarion provided by District Magistrate, Prayagraj vide its leter no.
1688/Khanyj/ 2024-25, dated 2243872024, the DSR was uploaded in public domain for the
period of 30 days and complinnt leter dated 2917/2024 of Shei Kadaruraj, Mfs Vedunsh
Enterprises has heen recelved during this period regarding khand no. 27 & 28 mentioped in
draft DSR serial number 16 and 17. The above compliant lenier put up in Sub-Divisional
Committee (SDC) meeting dated P&/08:2024 and the comminee take cognizance of complisnt
letter and disposed acvordingly. As per decision tuken in SDC meeting dated 08/08/2024, a
Ietter regarding disposal of compliant also sent to complainant through registered past.

6. The Final Draft DSR of District-Prayagraj has been also examined by the Director,
Directoraie of Geology & Mining, U.P

7. Lease wise NOC from Forest and Ireesation Depsstnent for nil the 23 areas of Final Draft

DSR has been oblained.
2
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Minutes of the lojnt Meetlng of SEAC -1 and SEAC-2, U.F. held on 1071012924

\ Deliberation:

1.

Rl

SEAC asked ahout the stutus of wtilization of DM Funds?

o District Mining Officer, Prayagraj luforned that funds amounting to Rs 37,49,04,336.5/-
approx. have heen allotted and phase wise unlized since 2017 from DMF funds which
were used as per the objectives of DMF Rules

SEAC while evaluating presentation suggested (har lease shonld be demurcated after

each monsoon period.
0
o District Mining Officer, Prayogeaj informed that as o matter of practice the lease holders
are directad to get demarcation of lease after cach mansoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining 2nd Revemue officials. A
dernarcation report in this aspect is prepured snd lssued to Jease holder.

. SEAC suggested that demarcation report of the lease only includes cormer pillar

coordinutes und should also mention detalls of pon-working/restricted zone in ease
active water channel is chserved in the lease while conducting demarestion?

o District Mining Officer, Pryagraj informed ifat as per the Rule of UPMMCR-2021,
peo-coordinates of the lease aree e pubiished in e-tender sad indtla! detnarcation repont
of corner pillar coordinates i5 issued @ project proponetit alone with ol and Lense Mup.
The RQP/Consultant prepares the surface and geological maps m mine plan in which the
features of non-working/restricted zone are presemied. The DGM-Lucknow after
satisfaction approves such piine plans sod such zotes are shown in BIA and salienr
featurss of E.C. under wurlngts'lé- i non-sorkable area cafegnry,

SEAC asked ubout the further mineral developuient in Distriet Prayagraj?

»  Diswrict Mining Officer. Prayagra) informied that at present thees is ne new mining lease
areas has been proposed in she dissrict which has mineral potential, The SEAC informed
that Sub-Divisienn) Commitiee his to follow the entire srocedure cvery time, in case any
new lease 15 identified, as per SOP issued by SEIAA/SEAC

SEAC suggested thaf District Minernl Fund should bY¢ used for mitigating
environmental concervs related 10 air and water pollution.

e District Mining Officer, Prayagry agreed 10 e point and ensured the SEAC that the
suggestion will be incorporated by District Administeration,

SEAC raised concern about safety of bridges and other structures by maintuining the
standard distance from all the leases of the district,

s District Miging Officer, Prayograj informed that a5 per Uttar Pradesl Minor Mineral
Corncession Rule 2021 (UPMMCR 2021) mnd Sustainable Sond Mining Munagement
Guidelines 2016 (SSMG 2016) all leases are individually annlyzed for Environmental
Sensitivity

The joint commiltee has gone through the factual report provided by the District

Magistrate, Prayagra] und after detnited discusslon the SEAC of the oploien that the points

%‘ b - p':w/
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Minutes oL the Joint Mesting of SEAC -1 and SEAC-2, VP beld on 10/1072024

raised in compliant letter are baseless and did not find any merit. Accordingly, the compliant is
disposed off.

In view of above, the joint committee after detnifed dellberation recommended (o
approved the District Survey Report (DSR) of Distriet-Prayagraj 4long with following
conditions:

I. The District Survey Report (DSR) shall be updated once in five years as mentioned
MOEF&CC, Gowt. of India Notification No. $.0, 141(E), dated 15/01/2016, as per laid down
precadure, under intimation to SEIAA,

1t was informed thit there are 23 nfning lease arens re proposed in the final DSR,

I any new lease is identified, Sub-Divisional Committee will follow the entire procedurs
every Time on the basis of existing DSR.

4 Adter approval of DSR from SEIAA, fhe District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866:86-2017-1322016 dated 15052017 issued by Departnsent of Geology
and Mining, Government of U, ar any modification in it by competent wthorizy,

& DMF fmd should also b ulilized for it environmental protection, development and
maintenance of kntlage road. _

The lease shall periodically conduer audiis of operntive mine |eases uad take corrective
messures 35 per the directions of District Adminisimation in case of adverse ohservations and.
a yearly repart on this shall be sent to SEIAA sz compliance.

wr 12

e

The meeting ended with s vore of thanks of Chairman.

?ZigJLa\ : Eﬁr"r.k_@g,

(Dr. Ratan Kar) (Om Prakash Srivastavg) (Dr. Bri] B \Qwuslhi)
Member, SEAC-1 Membor, SEAC- Meinber, SEAC-1
{Tanzar Ullsh Khan) {Dr. Shiv Om Singh} (Ashish Tiwari)
Member, SEAC-2 Member, SEAC2 Member-Secretary, SEAC-182
(Rajive Kumar) {Dr, Harikesh Bahadur Singh)
Chairman, SEAC-1 Chairmitn, SEAC-2

Nodal. SEAC-1 & Nodul, SEAC-2

MM pespared by Sectetaras it conshation with
Chidrnza & Membees o the b of daclitom
taken by e commyitie Suring the ieating
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Mining Plan
(Submitted under Uttar Pradesh Minor Minerals (Concession) Rules, 2021)

for
Riverbed Sand/Morrum Mining from Riverbed of Dhasan River

located at

01 Khand No. - 01,
Village - Jigni, Tehsil - Rath,
District - Hamirpur, Uttar Pradesh.
Sanctioned Mining Lease Area - 25.00 ha
Period of Mining Plan - 05 Years
ty: 4,00,000 cum/year

¥

Sanctioned Capaci

2 Lae

Mining Plan Submitted for Approval in the Directorate of Geology &
Mining, Lucknow (U.P.)

Lessee
M/s Satya Om Developers Pvt. Ltd.
Address — 130/576A, Bakargunj, Transport Nagar, Kanpur Nagar U.P.
Director- Shri Satya Prakash Gupta S/o Shri Om Prakash Gupta

R/o — 128/346, H Block, Kidwai Nagar, s R
Date: 21 Feb 2025 16:26:37
District- Kanpur Nagar, U.P.

GOV IOPIOICIIVOPIPIILOOOIINPON000IIIVOIVVIVRVVIIVVINNTTIVNVIVVFVTAIVIVIVOLTRNVNVNNNGGY
000V ITEVIVOVVIVVVVIVVIVVIVIVCIVVCIVRVVCNNOOIVIOININNVVVICNVNVEDE000000000000000

véknd",g Veudes Prepared By

AKSHITA PANIEEY :

RQP/UPDGM/No.023/Year 2021 Akshita Pandey
RQP/UPDGM/023/2021

i



1125

AUTHORISATION LETTER BY THE LESSEE

I,Satya Prakash Gupta S/o Shri Om Prakash Guptahere by authorizeAkshita Pandey to
prepare the Mining Plan of our Riverbed Sand/Morrum,01 Khand No. - 01,0ver an area of 25.00
ha situated at Village- Jigni, Tehsil- Rath, District- Hamirpur, Uttar Pradesh.Under Rule (s) of
U.P.Minor Mineral Concession Rule 2021.

It 1s therefore requested to the Director, Directorate of Geology & Mining Lucknow to
make further correspondence regarding modification and to collect the approved copies of the

aforesaid Mining Plan with the said recognized person on his following address:

Name of RQP :-Akshita Pandey WN %K&;E
RQP/UPDGM/023/2021 AKSHITA PANIEY
RQP/UPDGM/No.023 Year 2021
Lessee

Place: Hamirpur

:01-02-2025
Date Py L

(Satya Prakash Gupta)

- e o e e e e e e e e M W MmO e e e e e e M R Em mm e e s e e e e e
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PROFORMA-02

CERTIFICATE

1, Akshita Pandey hereby certify that-

1. Provisions of Mines Act. Rules and Regulations made there under have been observed in the
aforesaid Mining plan and wherever specific permissions are required the project proponent will
approach the Director General of Mines Safety (DGMS).

2. Tt is further certified that the aforesaid Mining Plan is prepared as per the copies of the records
and documents provided by lessee and information given as per discussions held with project
proponent his representative.

3. It is also certified that the information furnished in the aforesaid Mining plan are true and

correct to the best of my knowledge & belief and in case of default the approval would be

%uﬁt
AKSH] APAN Y

RQP/UPDGM/No.023/Year 2021

Place: Lucknow Prepared by

Date: 01/02/2025 Name of RQP- Akshita Pandey
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INTRODUCTION

PROJECT BRIEF:-

To minimize the gap between the increasing demand & supply of the Sand/Morrum in the state, the
lease was granted by DM, Hamirpur through e-tendering in favour of Lessee- M/s Satya Om
Developers Pvt. Ltd. Address— 130/576A, Bakargunj, Transport Nagar, Kanpur Nagar U.P.
Director- Shri Satya Prakash Gupta S/o Shri Om Prakash Gupta for excavation of Sand/Morrum
from Riverbed of Dhasan River located at 01- Khand 01, Village - Jigni, Tehsil - Rath, District -
Hamirpur, Uttar Pradesh. (Letter of Intent attached as Annexure I). The mining plan is being
submitted for necessary approval under Uttar Pradesh Minor Minerals (Concession) Rules, 2021. The
mining plan is being submitted for approval under Uttar Pradesh Minor Minerals (Concession) Rules,

2021.

1.0 GENERAL:

A) NAME OF THE APPLICANT WITH COMPLETE ADDRESS:

M/s Satya Om Developers Pvt. Ltd.
Address — 130/576A, Bakargunj, Transport Nagar, Kanpur Nagar U.P.
Director- Shri Satya Prakash Gupta S/o Shri Om Prakash Gupta

R/o — 128/346, H Block, Kidwai Nagar, District- Kanpur Nagar, U.P.
B) STATUS OF APPLICANT
Director- Shri Shri Satya Prakash Gupta S/o Shri Om Prakash Gupta, Private Individual
C) MINERAL, OCCURRING IN THE AREA & WHICH APPLICANT INTENDS TO MINE
River Bed Minor Mineral (Sand/Morrum).

D) Period of Mining Lease
The mining lease has been sanctioned in favour of project proponent for 5 Year.

E) Name of R.Q.P. preparing the mining plans:
Akshita Pandey
RQP/UPDGM/023/2021
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2.0 LOCATION AND ACCESSIBILITY:

a) Details of area (with location map)

(i) Lease-hold area : River bed of Dhasan River

(ii) Mining Lease Map  : Certified Khasra Map (Annexure-II)

(iii) District & State : Hamirpur, Uttar Pradesh

(iv) Tehsil : Rath

(v) Village : Jigni

b) Ownership/Occupancy/Land use: River bed, un-vegetated, non-forest, government waste land.

¢) Existence of public road /railway line, if any nearby and approximate distance:

1. Bundelkhand Expressway- 12.6 km* (E)

2. Bhua Station- 18.0 km* (N)

3. Kanpur Airport — 120 km* (NE)

d) Toposheet No. with latitude and longitude:

The coordinates of each pillar have been obtained with the help of GPS as per revenue/khasra map
and subsequently shown in Khasra map (Annexure-II) as provided by DGM, UP. The GPS reading

of all corner pillars are given below:

‘ Co-ordinate of Sanctioned MLA J
i Oy Sanctioned MLA Co-ordinates”
r‘,Pmar:No_ I ey R i@
| A 25°46'36.98'N _79°23'47.13"E
B B | 25°46'41.17"N 79°23'42.78"E
B 25°46'57.87"N _79°23'55.93"E

D 25°47'05.31"N 79°23'58.70"E |
- ~ 25°47'3.60"N 79°24'09.31"E _
' F 25°46'57.93"N 79°24'06.53"E i
G 25°46'48.86"N 79°24'01.04"E |
T a 25°46'41.23"N 79°23'54.53"E ]

As per Sustainable Sand Mining Management Guidelines 2016 issued by MoEF & CC, GOI Delhi

Mining in active water channel is restricted.

—-.—...———-————-————————————————————_—-_———_——.————-——
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¢) Whether the area is recorded to be in forest (please specify whether protected, reserved etc.)

Project Category B (Sub Category B])'

No Reserved Forest, Protected Forest & Wildlife Sanctuaries within buffer zone of the project.

f) Land use Pattern (Forest agricultural Barren, Barren etc.):
The area is government waste land. The existing land use of area is given below:

Table No. 1 - Land Use Pattern

[

S. No Land Use ! ' Ag‘ricl»‘xltu re| Forest Waste ‘ Grazing
9 Land (ha) | Land (ha) | Land (ha) | Land (ha)
| 1 |Mining Area - - 223598 -
2 \ Dumps = = 5 , -
| 3 | Office, Rest She]ter etc. i T " L )
4 | Balance undisturbed land : - = g 5
5 | Area submerged under water channel . - - ' -]
6 | Safety zone | 17675 | |
7 |AreassMMG | o817 |
Total - o 25'00_ —

Location map attached showing lease and key Plan (Plate No. 1)

INFRASTRUCTURAL - FACILITIES:

a) Road/Transport:

1. The mining area is approachable by nearest railway station is Bhua Station- 18.0 km* (SE)

and nearest Airport is Kanpur Airport — 120 km* (NE) away from the mining lease area.

b) Water Supply:
The people of the area are dependent on "Tubewells" for water. They use the tube well water for

household as well as for agriculture practices. The Dhasan River flows from South East of the lease

area. The maximum water table in the region ranges at 15.25 to 13.27 m below the ground level. The

mining staff / workers will use water from existing dugwells / borewells / tubewells in the nearby

settlement,
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c¢) Electrification:

The Nearest Village- Jigni 1.2 km*(N) and surrounding villages has electricity connection while

lease area is not connected with electricity. Villages located in 10 km surrounding area of the

proposed project site are electrified.

d) Educational - Facilities:

The nearest Primary school/High school is located at Primary school, Jigni 1.10 km*(N).

¢) Health Service:

The nearest Public Health Centre is located at, PHC Jigni 1.2 km*(N)
PART-A
3.0 GEOLOGY AND EXPLORATION:

3.1 Topography & Physiography of the Lease Area

The highest point found within the project area is 137 mRL from MSL in NW direction and the lowest
point found within the project area is 135 mRL from MSL in N direction. The topography of applied
area 1s shown in Plate No. 3.

3.2 Regional Geology:

Hamirpur district in the southwestern part of the Uttar Pradesh lies between 250 07" and
250 57" north latitude and 780 10" and 790 25" east longitudes. Total Geographical areas of
the distict is 5024 sq. km. District headquarter is at Jhansi and there are four number of Tehsils
namely Jhansi, Moth, Gauratha and Mauranipur.
The rocks mapped in the arca are variety of granites having xenoliths of metasediments and
metabasites. The granites are intruded by aplite, pegmatite, granite-porphyry, quartz-reefs, dolerite
dykes, and secondary veins of quartz and epidosite.
Geological formation of the district consists more or less entirely of alluvium which consists of
konkar sand, ballast, maurang and brick-earth. Kankar is available in significant quantity in
Konch, Orai and Sarila tahsils of the district. It is used for metalling the roads and making lime.
Large deposits of sand and maurang are found on the bank of the Yamuna. Ballast is
found in Orai tahsil.
Geologically, the area is underlain by Bundelkhand granite and complex (BGC) with a

capping of quatemary deposits. The setup is as follows:
Page 4 of 26
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metabasites. The granites are intruded by aplite, pegmatite, granite-porphyry, quartz-reefs, dolerite
dykes, and secondary veins of quartz and epidosite.

Geological formation of the district consists more or less entirely of alluvium which consists of
konkar sand, ballast, maurang and brick-earth. Kankar is available in significant quantity in
Konch, Orai and Sarila tahsils of the district. It is used for metalling the roads and making lime.

Large deposits of sand and maurang are found on the bank of the Yamuna. Ballast is
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Younger Alluvium Recent channel fill deposits and present-day flood plains of
streams.
Older Alluvium Older flood plain deposits, which includes bad-lands/
shallow ravines.

The Bundelkhand granites (BGC) and the banded gneisses of Archacan age, display heterogeneity in
texture and composition and are pegmatite in places. They are at certain localities traversed by quartz
reef i.e. near Kabrai (80'00'15": 25"23'15*) and basically intrusive of deloritic composition i.e. SW of
Kharka (80"05": 25"20'45"). A few typical basic dykes trending ENE- WSW originating from the south-
western exhemities of the area continue towards Mahoba (79"52'30": 25"17'30). The major bulk of
metamorphic rocks are exposed as isolated hills in the southem fringes of the arca mapped. The older
alluvium on the other hand, comprises finer grained, well-compacted and more mature sediments
occupying extensive stretches at relativél_y higher elevations. These sediments, related to some
carlicr fluvial episodes, have been at most places stabilized by vegetation and majority of the badlands
are sculptured within it. These sediments characteristically display red and brown colour and are richer
in femrginous content. These older alluvium deposits range from a few metres in the south and increase
progressively in thickness up to 70 m to 80 m or so in the northern part of the area under study. The
older alluvium supports most of the vegetation in the terrain because of its higher moisture retaining
capabilities. The younger alluvium, which is confined to the recent channel fill deposits and present day
flood plains or rivers/streams, OcCurs as narrow strips at lower levels. The sediments are light colored,

coarse to very coarse and gravely, poorly sorted and not too well inundated. These immature sediments

are relatively deficient in claylsilt fractions and also femrginous matter.

3.3 a Local / Mine Geology

The main mineral wealth of the district is sand and the local geology of the river bank deposits is

sandy, silty and clayey. Only sand can be extracted as a building material supplement.

3.3.b River Profile

The Dhasan forms the boundary with Jhansi along the southern border from a point a few kilometers
cast of the town of Erichh to its junction with Dhasan. Its course, which up to the junction runs due
east tends then somewhat to the north-east and it meanders along the south-eastern side of tehsil Orai
and Sarila, separating them from Hamirpur. Like the Yamuna it leaves the district on Baoni border. It
flows in a tortuous channel with many loops and bends. Its total length along the district border is

approximately 96 kilometers, but from point to point it does not exceed 64 kilometers. Both the
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banks are fringed for some distance inland by unculturcable ravines.Pahuj in Hamirpur - The Pahuj
river rises in Gwalior district of Madhya Pradesh and flows through Jhansi, enters
Hamirpur in the south-western comer of tahsil Konch at the village of Savaiya-Buzurg. The river
forms the western boundary, except at few points where the district projects here and there beyond the
stream. It is a much smaller river than the Dhasan and flows in a deep channel between high banks in a
sinuous course along the western side of that tahsil and pursues its way north wards along the border
of Madhogarh. Within 10 kilometers north- west of this town it flows though the erstwhile jagir of
Rampura and the village of Jaghar joins the Sindh River. On both sides of the river the banks are to a
considerable distance cut up into ravines and nullahs.

The Pahuj has no tributaries in the district except, Dhumna; a small stream which rises in Kailia and

joins it near Maheshpur.

3.3.1 Nature of river bed and alluvial sand:

The area lies within the regular course of the Dhasan River which gets flooded in the rainy
season. All the deposit comprises of sand and river born bajari at the upper layer occasionally
overlain by 10-20 mm clay followed by sand/ silt. ‘Whereas boulders  and pebbles of granite, lime
stone, sand stone and quartzite of sub- rouhcied to discﬁidal in shape having smooth surface occupied
the lower most part of the deposit. Thickness of the deposit varies from 1 to 3 m. During monsoon
this bed replenished to a large extent due to erosion by heavy flow in higher reach and as soon as the
stream reaches in older channel downward, shed their loads in ' river banks due to decrease in

velocity and carrying capacity. The diagrammatic morphology of the river can be illustrated as

under-
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3.3.2 Sedimentation study
Factors affecting Sand/Morrum deposition in lease area

. The mining lease area is located at 01- Khand No. 01, Village - Jigni, Tehsil - Rath, District -

Hamirpur Uttar Pradesh.

2. The Dhasan River is flowing from North to South East direction from the village and forming a
convex front. Thus sand is collected on convex bend of the river.

3. When the rivers bend moving water stream erodes the outer bank and widens its valley and the
inner part of river has less energy and deposits Sand/Morrum.

4. Erosion involves the removal and transport of sediment (mainly from the boundary) and
deposition involves the transport and placement of sediment on the boundary. Erosion and
deposition are what form the channel of any alluvial river as well as the floodplain through which it
moves.

3.3.3 Process of Sedimentation

The sediment transport rate is a function of these seven variables namely shear stress depth, particle
diameter, particle density, fluid density, water viscosity gravitational constant, as well as the size-
shape-density distribution (often assumed as a standard deviation of the particle diameter) of the
suspended particles. In addition, the largest river dischargé does not automatically mean that a river
will have the largest sediment load. The quantity and material of the sediment particles, as well as
the geography of the local terrain will still play a coﬁtributing role in the sediment load.

The sediment load itself is calculated as a depth-integrated sediment mass above a unit area. It
is variable for multiple reasons, but can be estimated with a time-average collected sediment
concentration. While it is dependent on flow to initiate and continue transport, it is not calculated

from flow rates, as the main variables in sediment load come from environment factors.

3.4 DETAILS OF EXPLORATION

> Sanctioned Lease Area is 25.00 ha.
> Workable area of the lease is 22.3598 ha.
> Safety zone Area is 1.7675 ha.

-> Area under SSMMG 0.8727 ha.
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a) The essential parameters shape, average length & average width corresponding to the grant lease

are remeasured and tabulated as under.

Table No. - 02

| Shapeof | Sanctioned MLA (ha)| Avg Length (m) Avg width (m) T
. MLA

legular | 25.00 936 | 268

Since, workable area is 22.3598 ha, and mining will be conducted only in this area. Exploration of
the area is already carried out although no specific method of exploration is required as the river born
sediments are deposited all along the riverbed and are very well exposed on the surface. Moreover,
these sediments are accumulated / replenished every year during rainy season by river-waters to
almost equal to extracted level and sometimes more depending on the intensity of rains on the
upstream side. Adequate quantity of Sand/Morrum is available for meeting consumer demand. Since
regular Sand/Morrum lifting is practiced along the river course, and more or less same level is

seen after rains, so it is understood that sediments load carried is near equal to what is lifted.

b) Proposed to be carried out:
The existence of Sand/Morrum is already established in the area and grade & depth persistency has

been already proved in the area.

3.5 METHOD OF ESTIMATION OF RESERVE:

1. Mineral Reserve
Mineable reserves have been calculated with limitation of 3m working depth. Bench height Im and

working width 10m with 1m thickness X Jm burm configuration has been drawn in geological sections
{o calculate the mineable reserves. The sectional area of each bench level has been calculated &

multiplied by its average bench height to get the volume using AutoCAD. The mineable reserve,

which shall be re-assessed based on replenishment study of the area after every monsoon season is

tabulated as bellow:

—--—-———.—-————-—————_—-——————————-——_——_——_————"’
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GEOLOGICAL RESERVES:

The geological reserves estimated by cross-sectional method:
Proved Reserves (111): All the Quantities estimated as of Sand occurring up to 3.00 m

below surface have been considered under proved category (111) at three sections lines using AutoCAD:

Table No.- 03: Geological Reserve

The summary of reserves is as below.

Proved Reserves (111)
—Scction Line " Area (111) (sqm){ Strlke_. [nﬂuence (m)._" : Vleasured Mineral Resources
| v [Relieln SRt o B bnsg
1-1 | 749 386 2,89,114
2-2 | 742 7 461 342082
Total Geological Reserve 6,31,176
MINEABLE RESERVE:

Mineable reserves have been calculated with in limitation of 1.85 m working depth. Bench height
1.0m and width 10m has been drawn in geological sections to calculate the mineable reserves. The

area of each bench level has been calculated & multiplied by its average bench height to get the

Table No.- 04 : Mineable Reserve

™ Benchlevel | Area (sqm) Helght (m) ! Volume of sand(cum)
TSOCE | 523,598 1.0 223,598
—SSLICE | 20751 0.85 ‘ 176,418 =3
R | 4,00,016

4.0 MINING:

4.1 Year wise development:

Lol to mine out about 4,00,000 m3 per year mineral is granted by the State Govt.

No development work is required as the mining is for river bed Sand/Morrum. Extraction of river
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Sand/Morrum will be done Opencast, OTFM (other than fully mechanized using LEMM like bar
scraper and loader) as per Rules and will be transported by tippers. It has been proposed to collect

approximately 4,00,000 cum annually. The river bed material will be replenished during the

MOoNsoon §¢ason every year.

4.2 Year wise production:
Sand/Morrum will be lifted from the river bed of Dhasan River only. Proposed production for

next 5 year is as follows:
Table No. 4 Year wise production

Year Geological reserye | Proposed pfoiiutpipﬁT"_ : Replenishment Closing
(cum) as pcer:()__I.(c;um) : ‘(cun_l)"‘ deposition(cum)
1t || 631,176 400000 200000 | 631,176
ond | 631,176 | 4,00,000 231,176 4,00,000 631,176
3d 631,176 400000 | 23L176 | 400000 631,176
sh | 631,176 4,00,000 331,176 4,00,000 631,176
S| 631176 400000 | 231176 4,00,000 6,31,176

Bench development and Extraction of Sand/Morrum over the plan period in I* Year:
Extraction of 4,00,000 cum Sand/Morrum is proposed to be carried out from 137 mRL advancing
towards north to south direction. The second bench is to be started from 136 mRL advancing from
west to east direction. The extraction of the Sand/Morrum tabulated as under:

Table No. 5 Extraction of Sand/Morrum over the plan period in Ist Year

Bench level Area (sqm) | Height(m) |
137136 | 2,253,598 0 | 223598
136-135.15 |  2,07,551 0.85 1,76,402
" Total ' 4,00,000

Bench development and Extraction of Sand/Morrum over the plan period in I Year:

As per details of sanctioned quantity of Sand/Morrum in LOI and replenishment provided in the
Table No. 6, the extraction of 4,00,000 cum Sand/Morrum will be similar to that of I year,
proposed to be carried out again from 137 mRL advancing towards north to south direction. The

second bench is to be started from 136 mRL advancing from west to east direction. The extraction
Page 10 of 26
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of the Sand/Morrum tabulated as under:

Table No. 6 Extraction of Sand/Morrum over the plan period in [T™ Year

Benchlevel | Avea (sqm) Height (m) | Volume of sand(cum)
©137-136 | 223,598 1.0 2,23,598 Bl
| 136-135.15 | 2,07,551 0.85 1,76,402 ]

Total ‘ | 4,00,000

Bench development and Extraction of Sand/Morrum over the plan period in 1™ Year:

As per details of sanctioned quantity of Sand/Morrum in LOI and replenishment provided in the
Table No. 7, the extraction of 4,00,000 cum Sand/Morrum will be similar to that of I year,
proposed to be carried out again from 137 mRL advancing towards north to south direction. The
second bench is to be started from 136 mRL advancing from west to cast direction. The extraction

of the Sand/Morrum tabulated as under:

Table No. 7 Extraction of Sand/Morrum over the plan period in IIIrd Year

Bench level Area (sq,h;).:.'*?:: : I?elght @ 'le"lil:l'lfe'b{saqd@unlj e
37136 o o 10 L 2,23’598 -
13613515 2,07,551 0385 R
" Total T

Bench development and Extraction of Sand/Morrum over the plan period in 1Vth Year:

As per details of sanctioned quantity of Sand/Morrum in LOI and replenishment provided in the
Table No. 8, the extraction of 4,00,000 cum Sand/Morrum will be similar to that of I* year,
proposed to be carried out again from 137 mRL advancing towards north to south direction. The
second bench is to be started from 136 mRL advancing from west to east direction. The extraction

of the Sand/Morrum tabulated as under:
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Table No. 8 Extraction of Sand/Morrum over the plan period in IVth Year

| Bench level Area (sqm) Height (m) | Volume of sand(cum)
137-136 2,23,598 1.0 223,598

T 13613515 | 207,551 | 085 1,76,402
Total | 4,00,000

Bench development and Extraction of sand over the plan period in V*Year:

As per details of sanctioned quantity of Sand/Morrum in LOI and replenishment provided in the
Table No. 9, the extraction of 4,00,000 cum Sand/Morrum: will be similar to that of Ist year,
proposed to be carried out again from 137 mRL advancing towards north to south direction. The
second bench is to be started from 136 mRL advancing from west to east direction. The

extraction of the Sand/Morrum tabulated as under:.

Table No. 9 Extraction of Sand/Morrum over the plan period in Vth Year

" Benchlevel | Area (sqm) | Height (m) | Volume of sand(cunt
137-136 2,23';593 e et e
13613515 | 207551 | 085 | i
Total 4,60,600

Considering the factors the total Sand/Morrum volume may decrease by maximum S percent of the
volume given in letter of intent.

4.3 Proposed rate of production when the mine is fully development.

Proposed rate of production will be 4,00,000 cum/year,

4.4 Mineable Reserves and anticipated life of the mine.

6,31,176 cum is the quantity of reserves estimated as Geological Reserves and about

4,00,000 till the period of lease and subsequent lease renewals.

4.5 Principal of Proposed Mining.
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4.5.1 Opencast, OTFM/Semi Mechanized, No drilling blasting, No dredging, day time, dry

season.

Mining activity in river bed of Dhasan River will be open cast and semi mechanized (OTFM). The
proposed volume of scraping of Sand/Morrum is 4,00,000 cum/year as mentioned in Table no.5 up
to the depth of 1.85 m. The maximum depth of mining will not be more than 1.85 m. The mining
method will be bar scalping/scraping (OTFM) using bar scraper for Sand/Morrum scraping form
the lease arca and collecting in designated area in mining lease area. Loader will be used for loading
of Sand/Morrum in to the trucks/trolley for further transportation to the Local market Bar scraping is

the method approved in SMMGG, 2016 issued by MoEF &CC, GOI Delhi for environmental

friendly mining.

Tools/ Machines

Method Technology

Bar Scraping | OTFM (Semi- Mechanized) Bar scraper, Loader

Postulates of Mining methodology

1. Sand/Morrum mining will be carried out strictly as per Mining guidelines Act/Rules.
2. Dredging will not be done.

3. Blasting and drilling not required.

4. Main stream will not be disturbed.

5. Mining from braided bars and accumulated areas.
6. Mining in day time and in dry season only.

7. No mining in rainy season.

8. Required safe corridor will be maintained.

9. Numbers of ramp will be less.

11. Only Sand/Morrum will be extracted.

12. No labour camp in mining lease area.

13. Mining will be carried out in slices/ladder form of 1.0 m.

14, Total proposed depth 1.85 m.
15. Available Ground water depth 15.25 mbgl-13.27 mbgl. will not be intercepted / disturbed.

16. Vertical angle for mining will not be more than 30 degree.

(ii) HAULAGE AND SURFACE TRANSPORT
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Mode of transportation of the mixed material is by trucks/tractor trolleys of 10-15 tones capacity.

Trucks of larger size may also be used where the material is to be carried to a long distance to be
used for out bound transportation. Mining arca is connected with a 'Kuccha' road of say 1.0 km up

to the nearest pucca road and thereafter it is metalled road up to destination. The approach road is

adequate to permit casy maneuverability of trucks and it also provides cross-over and changing

points. Water is sprayed regularly by tractor mounted water sprinklers to suppress fugitive dust

gencration.

Methodology

Bar scalping or skimming is extraction of Sand/Morrum and gravel from the surface of bars.

Historical scalping commonly removed most of the bar above the low flow water level, leaving an

irregular topography. Present method generally requires that surface irregularities be smoothed out

and that the extracted material be limited to what could be Dhasan above an imaginary line sloping

upwards and away from the water from a specified level above the river's water surface at the time
-2 ft)) bar scalping or skimming. Bar scalping is commonly
head,

of extraction (typically 0.3 - 0.6 m (1
repeated year after year. To maintain the hydraulic control provided to upstream by the riffle

the preferred method of bar scalping is now generally to leave the top one-third (approximately) of
the bar undisturbed, mining only from the downstream two-thirds.

1. Can create efficient channel.

2. Less disturbance on bar.

3. Smaller impact on riparian vegetation.

4. Can remedy channel braiding.

5. Useful for aggraded channels.
Mining faces will be opened from top to down word. It will be advanced towards all directions.

Approach & Haul roads of 6m wide and 1:16 gradient will be provided to each mining faces for

transportation of mineral. No top soil exist within the area therefore, no proposal has been given for
its management.

4.6 Details of daily production and number of machines:
Proposed annual excavation volume — 4,00,000 cum/year.

Daily production considering 275 working days/year —4,00,000/275 = 1454.55 cum say 1455 cum.

Seraper/Scalper- Since the excavation and extraction of Sand/Morrum is to be carried out Bar
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Scalping method. Hence, the number of the scalper required for the scraping of the daily production

arc as under -

Type 6‘ Scraping capacity / | Scraping Required number of
Day (10 hrs) J Volume / day scraper(s)
| Scalper 200 cum 1455 cum o ' 8
Trucks-

Details of the number of trucks required for the transportation according to the daily excavation

volume is tabulated as under-

l Daily ‘ CaDaCltY S g Number of
| production(cum) | oftruck | TrugkPerDayTrip | °  ryucks required
l 1455 14 cum 10 104

5.0 DRILLING & BLASTING - Not Required.
No drilling & blasting will be required /undertaken for Sand/Morrum mining.

6.0 MINE DRAINAGE:

a) Likely depth of water table based on observations from nearby wells and water bodies:

On the basis of the past data the Dhasan River retains the water table 15.25 bgl in post-
monsoon season. During summers the water table further goes down about 1.98 m and in

post-monsoon season the water table is found at 13.27 bgl below the top surface in river bed.

b) Working expected to be 1.85 m above the water table during 5 year.

During 5 Year, the mine working will be confined up to 137 mRL to 135.15 mRL. Water table will
not be interrupted by mining operations.

¢) Quantity and quality of water likely to be encountered, the pumping arrangement and
places where the mine water is finally proposed to be discharged.

The mining operations will be limited in the upper levels & the lowest bench will be formed at

137 mRL — 135.15 mRL, hence water table will be not be encountered by mining activities during 5%
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7.0 STACKING OF MINERAL REJECTS AND DISPOSAL OF WASTE:

a) Description of nature and quantity of top soil, overburden/waste and mineral rejects likely
to be generated during the 5" year:
No soil exists within the area and no overburden/wastc and mineral rejects likely to be generated

therefore, no proposal has been given for its separate stacking.
b) Land for disposal of waste.

No proposal has been given for disposal of waste stacking.

¢) Details of configuration and sequence of building up of dumps along with the proposals for

the stacking of sub-grade ore.

No soil exists within the area, no overburden/waste and mineral rejects likely to be generated

therefore, no proposal has been given for its separate stacking.

8.0 USE OF MINERAL:

The Sand/Morrum will be used in the construction of buildings, bridges & infrastructure etc. The
Sand/Morrum of lease area is medium to. fine grained brown in color. Sand/Morrum is an essential
minor mineral used extensively across the country for constfuc,tion purposes. Sand/Morrum is used in
building construction activities. The mineral is being used in making Hume Pipe. The Sand/Morrum
can be used as die-casting and molding material.

9.0 OTHER:

9a) Site Services _
The following site services will be provided at mine site
i) Office 1
ii) Drinking water shed 4
iii) Rest shelter 2
iv) First Aid Centre 2
v) Store 1

9b) Employment Potential
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Thus category-wise employments will be as below:

1. Certified Mines Foreman -3
2. Supervisor -4
3. Semi-skilled / unskilled persons - 43

Total Manpower -50

10.0 MINERAL PROCESSING:

a) Details of the processing/ beneficiation and finished marketable product.

The entire area consists of Sand/Morrum in mixed form & it is ready to market therefore, no

beneficiation of mineral processing will be required. No Mineral beneficiation is involved within

the lease area. It is transported in the mixed form.

b) Disposal method for tailing or waste from the processing plant.

As stated above that no beneficiation is required thercfore no tailing or waste disposal from

processing plant will be under Dhasan.

¢) A flow sheet or schematic diagram of the processing procedure should be attached.

No beneficiation studies will be carried out therefore no flow sheet of processing process 18

attached, However, the process flow chart of mining operations proposed to be carried out is given

below:

Surface Mining

d) Specify quantity and type of chemicals to be used in the processing plant.

No chemicals are required.

e) Specify quantity and type 61‘ chemicals to be stored on site / plant.

No chemical will be stored on the site /plant.

f) Water requirement and source of water. Disposal of water and extent of recycling

Total water requirement for the project is 5.42 KLD. Its breakup is as under:
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Table- 11: Total water requirement

S. No. Purpose Water Requirement (KLD)
N L; Dust éuppressiou 4.8 |
2. | Plantation 0.10
3. | Domestic (drinking) 0.52
B Total 542

However, No water is required for mining and processing hence, no disposal of water and extent for

recycling is required.
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PART-B

11. ENVIRONMENTAL MANAGEMENT PLAN:

(a) Status of base line information

(1) Land Use:

The existing land use of the area is almost hundred percent waste lands.

The existing land use is given in tabular form:

S.No Land Use Sl ; Agriculture  Forest | Waste | Grazing |
| ©Land (b | Land ()| Land (bs) | Land (a)
| | Mining Area T 223598 | -
2 |Dumps ‘ = ~ - <

- - |

‘ 3 | Office, Rest Shelter etc. | = =

| 4 | Balance undisturbed land & ) 2 )

Area submerged under water channel o 5 -

5
6 | Safety zone 1.7675
7  Areca SSMMG 0.8727 |
Total B 25.00
(1I) Water Regime:

The Dhasan River, a perennial water body in the arca flows towards South East direction. The
depth of water table is about 15.25 to 13.27 m. below general ground level. The void & shear zone
allow the flow of water in the sub surface is restricted, though when tapped in tube wells provide

sufficient water round the year.

(iii) Flora

The flora of the district is characterized by northern tropical, dry, deciduous vegetative growth. The
main species of trees available in the district are Khair, Cheel, Shesam, Neem, Kikar, Sirish and
Kasmal etc. The northern half of the district is not distinguished by tree growth of any sort. On black
soil the hardy babul grows spontancously which is useful for construction of plaughs and carts. The
Khair is a comman tree and other trees include Hingol, Karaunda and Karil. Most common species
in the south are Tendu, Mahua, Semal, Dudhi, Dhawa, Gurja, Dhak, Khair and Kardhai. From the

point of view of finding scope for resource based industries in the district, forest resource has also
Page 19 of 26
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vital role to play. The main resources which come from forests are in the form of timber, firewood,
resin, fodder, herbs etc. The small scale units which may be suggested on the forest resources
available from forest can be can making wooden toys, bamboo sticks, wooden furniture and joinery
items cte. In 1988 the total area of Forest in Hamirpur was declared about 38,127 ha because barren
and degraded forest tracts were being taken up with species useful for fuel and furniture (District

Gazetteers, Hamirpur 198R).

iv) Fauna

The commonly found species of animals in the district are namely Hare, Wild Boar, Jackal, Kakar,
Monkey and Sambhar. Earlicr wolf (Canis luzus) and Hyaena (Hyaena hyaena) are found in hills
and rtavines throughout the district. Jackal (Cains aureus) and Fox (Bulpas benglensis) occur
everywhere, but are less in numbers in the north of Dhasan. Neelgai (Baselophus tragocamalus) that
haunts the tracts and Hare (Lepus ruficandatus) is commonly found in South. The troops of Langur
(Presbytis entellus) are exceedingly troublesome. Among the birds commonly found are namely
Chakor, Crow, Jungle Murga, Kala Titar, Safed Titar and Woodpecker etc. Peafowl, grey partridge
and quail, the latter of the smaller variety called the button quail are found throughout the district.
The painted partridge is common in hilly tracts and common Sandgrouse, Plovers, Blue Rock and
Green Pigeon are found in most of the places. The avifauna of the district includes all the usual
species of Doves, Shrikes, Rollers, Parrots and other passerine and non-passerine birds. The majority
of snake species found in the district is non-poisonous. Among the venomous snakes found in the
district the chief are the Cobra, the Krait and the Russell Viper. Varieties of Crocodile, Gharial and
Magar are found in the Dhasan. Turtles are found in abundance in these areas. The Chameleon and
house lizards are common but the monitor lizards stay in hilly tracts. The chicf species of fishes
which are found in the rivers are Mahsee , Rohu, Tengra or Kantua, Parhin, Saul Kalabanu and Nain.

Other species such as Moi, Bhakur and Eel are also caught.

(iv) Quality of ambient air noise level and water:
The proposed site is located in the remote area having a clean atmosphere. SPM, SO2, NOX will be
cither below permissible limits or close to threshold limits. Similarly ambient noise level is as low as

of any standard place.

The water quality will not be affected as mining is restricted to above ground level. Drinking water

is being taken from the hand pumps, which is situated near the mining area. Number of hand pumps

is dug in the villages.

Page 20 of 26

_--——-——-------—_-—————--————--——————--——----
-

-




The ground water of the district is colourless, odourless and slightly alkaline in nature. The Fluoride
is within the permissible range from 0.6-1 ppm. Phosphate is found nil in the area.

It is observed that quality of water is good for drinking, domestic and all other purposes. The arsenic
content has been found ranging from Nil to 2 ppm. Depth wise ground water quality reveals that
fresh water is available at all levels in this region. Electrical conductivity is a function of ionic
concentration and is used for assessment of dissolved substances in the water. The importance of EC

is its measure of salinity, which greatly affects the taste

(v) Climatic Conditions:

a) Temperature:

The Climate of the district is characterized by an intensely hot summer, a pleasant cold season. The
summer season from March to about middle of June is followed by the south-west monsoon season
from mid-June to the end of September. October and first half of November constitute the post-
monsoon period. The cold season is from mid-November to February.

b) Rainfall:

The normal annual rainfall of the state is 947.4 mm and it ranges from 710 mm to 1750 mm during
40 years. The tarai foot hill receives heavy rainfall while in south part rainfall decreases. The large
percentage of the annual rainfall over the state is reéeived during June to September. The winter
rainfall is reccived during December to February that is more in North-West part of the Uttar
Pradesh, As regards the precipitation trend in the South West and South Eastern part of the state, it

ranges from 672 to 1381 mm.

vi) Human Settlement:

Human settlements are distributed in fringes of core zone. The inhabitants belong to all the four
castes. The main occupation in buffer zone is farming and mining. The agriculture alone does not
appear to be sufficient to sustain the population. Poor literacy conditions prevail in the surrounding
of lease area & condition of literacy is more pathetic in females. Older generation wear Dhoti Kurta

while younger generation is adopting dresses like pant, shirts etc.

Occupation:

The district has a good agricultural base and a reasonably good infrastructure of various facilities.

Agriculture is the main stay of population. More than 60% of the population is based upon
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agricultural produces. The climate pattern of the district is quite suitable for agricultural cropping
pattern and other purposes.
(vii) Public building, places of worship and monuments:

None of the above important features are within the lease hold or in close proximity of lease hold.

(viii) Does area (partly or fully) falls under notified arca under water (Prevention & control of

Pollution) Act 1974:

The lease hold has not been notified under water (Prevention & control of pollution) Act 1974.

b) Environmental Impact Assessment statement describing the impact of mining.

(i) Land use:

The impact on the land form or physiography will be limited to the modification of the slope. The
landscape and land use will undergo a radical change due to open cast mining. The impact during
next 5 year is limited as benches will be formed and jwill be replenished during monsoon. Besides,
these benches, roads will also modify the physiography. Mining activity causes impact on flora and
fauna due to land degradation, deforestation, cte. However; as the mining is restricted to very small
area in the river bed in dry condition. There is no likelihood of any land degradation or deforestation
being caused. The impact on land use will also be limited. The mining activity is restricted along the
river bed only. Since the site is government owned waste land, no impact on existing land use is
anticipated, also the mined area would get replenished on arrival of monsoon every year itself. The

various modifications due to mining allied & activities during next 5 year is given below.

Table No. 15: Land Use of Mine Site

Activity | Area Occupied (ha)]  Attheend of
| DuringSyears. |  conceptual
| ¥ , i sl period (ha)
Mining Area 25.00 25.00
Waste dumps z -
Reclamation / Replenished . -
Balance undisturbed land 0.000 0.000
(other) -
Total ‘ 25.00
(ii) Air Quality:
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1. It has already been explained that mining will be in a very small scale without of adopting of
drilling and blasting. One of the most crucial clement for air pollution is gaseous pollutants (SO2 &
NO2) are anticipated due to use of bar scraper, loader, truck & tractors etc. Particulate matter will
also arise. Therefore periodical monitoring of AAQ will be analyzed.

2. Proper mitigation measures like water sprinkling on haul roads will be adopted to control dust
emissions up to metaled road.

3. Plantation will be carried out on approach roads & nearby vicinity of river bank.

4. To control the emissions regular preventive maintenance of equipment’s will be carried out
on contractual basis.

5. Tt will be ensured that all transportation vehicles carry a valid PUC certificate.

6. During Transportation vehicles will be covered with tarpaulin sheets.

However, if required, water sprinkling on dry months may be under Dhasan on the haul road

where the maximum traffic will be observed.

(iii) Water Quality

1. The working during next 5 year will be confined up to 1.85 mbelow the surface level
moreover; bar scraping mining will be done which will have no any impact on surface and ground
water. Therefore no impact on water quality will be observed.

2. No waste water will be generated from tﬁe mining activities as the project only involves lifting of
Sand, Bajri & sand silt -clay mixture from river bed in dry state.

3. Mining in the area will be done above the river bed water level therefore water regime is not
disturbed.

4. The mining from river bed does not have any impact on natural drainage of surrounding area as it
is not disturbing any tract of land anywhere.

5. Itis only lifing of Sand/Morrum in slices with uniform thickness and will not pose any

hindrance in flow of water during monsoon.

(vi) Noise Level:

1. It has been explained earlier that proposed mining is of open cast semi mechanized using bar
scraper and loader without drilling & blasting. T herefore noise level too will not show any
significant increase. Transportation vehicles used for dispatch of RBM (River Born Mineral) are

source of noise pollution at mine site. Hence periodical noise monitoring will be done.

Page 23 of 26




1151

2. Proper maintenance of all machines will be carried out, which help in reducing generation of
noise during operations.

3. Noother equipments except the Transportation vehicles, bar scraper and loaders for
Sand/Morrum scraping and loading respectively is roposed.

4, Noise generated by these equipments is intermittent and does not cause much adverse impact.

5. Periodical monitoring of noise will be done to adopt corrective actions wherever needed.

6. Plantation will be Dhasan up along the approach roads and on river bank. The plantation
minimizes propagation of noise and also arrests dust.

Periodical monitoring location has been shown in Environment management Plan.

(v) Vibration level:

It has been mentioned that Mining will be carried out without adoption of drilling & blasting
therefore no impact on vibration level will be envisaged.

(vi) Water Regime:

The mining will not cause any change or diversion of any source of water in the area or any
drainage pattern.

(vii) Socio-Economics:

Though employment potential is not very high but whatever employment will be generated will be
available to surrounding. It has been mentioned that there is a serious problem of migration it this
region for the need of livelihood, any attempt of generating employment will be important
contribution to this area and should be welcomed.

(viii) Historical Monuments etc.:

No historical monument exists surrounding the lease hold.

¢) Environmental Management Plan supported by appropriate plans and sections dealing the

time bound action proposed to be Dhasan with sequence and timing in the following areas.

1. Temporary storage and utilization top soil:
No soil exists within the area therefore no proposal has been given for its separate stacking.
I1. Reclamation of affected land - year wise proposal for reclamation of land affected by

abandoned quarries and allied mining activities during next § year:

The mining activity involves removal of minerals by bar scraping method and mining operation

Bar will be reformed in mining lease area due to Sand/Morrum deposition during
_ Page 24 of 26
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floods in rainy season hence, there would be no change in the topographical features and land use

pattern.
Table No. 16 Yearly Plantation under different areas
| Year |Number Plants with name Plantation under different areas in ha
of plants of species

Ist to 375 | Mahua, Jamun, Necm, Babul, | Riparian Zone & Haulage Road or on the land

Vth Palas, Ber, Semal, Kardhai, identified by concerned gram panchayat / |
’ Seesham competent authority
Other Area:

1. The lease area is marked as waste land. Plantation will be carried out on:
2. Riparian fringe & haulage route.
3. 375 nos. of sampling will be planted along the approach roads/haulage route under the supervision

of local authority in the nearby villages.

4. Trees growing up to 5 m or more in height will be planted within the riparian fringe, such that
there is no impediment to seasonal movement of water and general hydrodynamics.

5. Plantations of adequate density serve as vertical screen of Biomass, screening the dispersion of
air borne pollutants and attenuating noise as well.

6. Local species will be planted as per the CPCB guidelines and in consultation with local forest
office. Species to be planted will be The trees like Shisham (Dalbergia sissoo), Arjuna, Kanji,
Khair, Saagaun, Subabul, Neem, Babul, Kanju, Gold Mohar, Kesia, Akesia, Mango and Jamun,
Neem Baniyan, etc.

7. Fast growing trees with thick perennial foliage will be grown, as otherwise it may take many
years for trees to grow to their full height.

8. Dalbergia sissoo, known as Shisham, is an erect deciduous tree, native to the Indian
Subcontinent. This tree is known to favour river banks.

9, Planting should be done in large sized 90 cm x 90 ¢m grid. The plantation raised earlier should

be carefully maintained. Mortalities should be replaced by fresh planting.

10. As per the provisions laid down in Sustainable Sand Mining Management Guidelines 2016 of
MoEF & CC for Category B plantation of 5 trees / ha is necessary along the approach roads and in the

. nearby villages. Year wise no. of saplings to be planted is 105 along haul route and riparian zone.

Post Plantation Care:

Following precaution to be under Dhasan for survival of plants:
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i) The samplings will be under Dhasan for survival of plants.

ii) Plants will be Dhasan care by applying fertilizers and proper weeding etc.

iii) Healthy, local & fastgrowing tree species will be recommended for plantation.

iv) Plant mortality will be replaced with new healthy saplings.

v) Every sapling will be covered by tree guard to avoid damage through cattle grazing.
vi) A Gardener or mazdoor will be employed for care.

vii) Necessary arrangement will be provided for watering tree species planted at different parts.

4. Year wise stabilization and vegetation of dumps along with interburden dumps management

No soil exists within the area therefore no proposal has been given for its separate stacking.

5. Measures to Control erosion/sedimentation of water courses:

No drainage or water course will be disturbed due to mining. The area consists of waste land & rain

water will accumulate in the mining pits & will percolate to recharge the ground water.

6. Treatment and disposal of water from mine:

Mining will be carried out up to depth of 1.85 m from surface & will be replenished during

monsoon. No waste will be generated during course of mining therefore no question arises for its

treatment and disposal of waste.

7. Measures for minimizing adverse effects on water regime:

It has already been stated that mining will not interfere with the surface and underground water
however to take care of eventualities.

8. Protective measures for ground vibration/air blast caused by blasting:

As the proposed method of mining is open cast, OTFM without adoption of drilling & blasting.

The impact on this aspect is negligible.
9. Measure for protecting historical Monuments and for rehabilitation of human settlement
likely to be disturbed due to mining activity:

No such feature exists within the lease area.

10. Socioeconomic benefits of mining:

I In general, socio-economic environment will have positive impact due to the sand mining project

in the area.
2. The employed laborers will be from nearby villages only as these people are mainly dependent

upon such mining activities.

3. Tn order to further improve the socio-economic conditions of the area, the management will
~ Page260f26
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contribute for development works in consultation with local bodies.

4. Periodical medical checkup will be conducted.

2. In order to further improve the socio-economic conditions of the area, the management
will contribute for development works in consultation with local bodies.

6. The scale of operation is limited with 90% local employment. Hence some benefit to the local

community will occur on this aspect. Besides the direct employment, indirect employment will

include tractor owners, shop keepers Dhaba walas etc.
o e o ok o o ok e ke e e
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PROGRESSIVE MINE CLOSURE PLAN

1.0 Introduction
a. Name and Address of Project Proponent

M/s Satya Om Developers Pvt. Ltd.

Address — 130/576A, Bakargunj, Transport Nagar, Kanpur Nagar U.P.
Director- Shri Satya Prakash Gupta S/o Shri Om Prakash Gupta
R/o — 128/346, H Block, Kidwai Nagar, District- Kanpur Nagar, U.P.

b. Location: The proposed lease area is approachable from metalled road branching off from the

main road towards north through kachha road.

1. Bundelkhand Expressway- 12.6 km* (E)
2. Bhua Station- 18.0 km* (N)
3. Kanpur Airport — 120 km* (NE)

c. 1. Sanctioned Lease area - 25.00 ha.

2. Workable Area - 22.3598 ha

d. Type of lease area: The land is owned by State Govt. & it has given its consent for the

exploitation of Sand/Morrum. Total area is waste land of altuvial deposit & it is free from forest land.

e). Present land use pattern:

The existing land use is given below:

Table No. 1: Type of Land use

Type of Land Use._’ Area (ha’){” j Ownershxp/Occupancy Mq‘ubzg,:Bl@)_'ék;’Di§_trict State
1. Non- 25.00 The land is owned by |01 Khand No. 01,
Agricultural land State Govt. & it has given | Village - Jigni,
2. Non- its consent for the |Tehsil —Rath,
Grazing land exploitation ~ of  sand/ | District - Hamirpur,
3. Waste land morrum Uttar Pradesh.
Others
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Table No. 2: The existing land use & given below

S.No Land Use Agriculture| Forest Waste | Grazing
Land (ha) | Land (ha) | Land (ha) | Land (ha)

|aimalanss. WLV : i

| | Mining Area B - - 1 22.3598 -
2 | Dumps - = 2 .

3 | Office, Rest Shelter ctc. - = = =

4  Balance undisturbed land - - - .

5 _LArca submerged under water channel X . r -
| 6 | Safety zone 1.7675 | N
| 7 | AreaSSMMG 0.8727

Total 25.00

1.1 Reasons for closure:
At present there is no foreseeable reason regarding closure of mine. The progressive mine closure

plan is being submitted, under amended rules of U.P. Minor Mineral (Concession) Rules 2021.

1.2 Statutory obligations:

As per amended rules of U.P. Minor Mineral (Concession) Rules 2021 for every fresh grant and

renew of mining lease, a progressive mine closure plan is required to be submitted.
1.3 Closure plan preparation:
Name and Address of Project Proponent
Director- Shri Satya Prakash Gupta S/o Shri Om Prakash Gupta
R/o — 128/346, H Block, Kidwai Nagar, District- Kanpur Nagar, U.P.

Name & Address of R.Q.P. preparing the mining plans: Akshita Pandey
RQP/UPDGM/023/2021

———-—-_-—-—-—————_———--—-—————————_——_——_———————
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- e - e e e e - -
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2.0 Mine Description:

2.1 Geology Topography

The highest point found within the project area is 137 mRL from MSL in NW direction and the lowest
point found within the project area is 133 mRL from MSL in N direction. The topography of applied

arca is shown in Plate No. 3.

Regional Geology:
Hamirpur district in the southwestern part of the Uttar Pradesh lies between 250 07" and
250 57" north latitude and 780 10" and 790 25" east longitudes. Total Geographical areas of
the distict is 5024 sq. km., District headquarter is at Jhansi and there are four number of Tehsils
namely Jhansi, Moth, Gauratha and Mauranipur.
The rocks mapped in the area are variety of granites having xenoliths of metasediments and
metabasites. The granites are intruded by aplite, pegmatite, granite-porphyry, quartz-reefs,
dolerite dykes, and secondary veins of quartz and epidosite.
Geological formation of the district consists more or less entirely of alluvium which consists of

konkar sand, ballast, maurang and brick-carth.

Kankar is available in significant quantity in Konch, Orai and Sarila tahsils of the district. It is
used for metalling the roads and making lime.

Large deposits of sand and maurang are found on the bank of the Yamuna. Ballast is

found in Orai tahsil.

Geologically, the area is underlain by Bundelkhand granite and complex (BGC) with a

capping of quatemary deposits. T he setup is as follows:

Younger Alluvium Recent channel fill deposits and present-day flood plains
of streams.
| Older Alluvium Older flood plain deposits, which includes bad-lands/
shallow ravines,

The Bundelkhand granites (BGC) and the banded gneisses of Archacan age, display heterogeneity
in texture and composition and are pegmatite in places. They are at certain localities traversed by
quartz reef i.e. near Kabrai (80'00'15" 25"23'I5*) and basically intrusive of deloritic composition
ie. SW of Kharka (80"05" 25"20'45"). A few typical basic dykes trending ENE- WSW

— e - - . = -
—— - - - - = - -
- - e - -
- e e e e mm e e W e mm e e m Em m e e M Em Wm mm Em e mm mm wm e = e e
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originating from the south-western cxhemitics of the arca continue towards Mahoba (79"52'30":
25"17'30). The major bulk of metamorphic rocks are exposed as isolated hills in the southem
fringes of the arca mapped. The older alluvium on the other hand, comprises finer grained, well-
compacted and more mature sediments  occupying extensive stretches at relatively higher
clevations, These sediments, related to some carlier fluvial episodes, have been at most places
stabilized by vegetation and majority of the badlands are sculptured within it. These sediments
characteristically display red and brown colour and are richer in femrginous content. These older
alluvium deposits range from a few metres in the south and increase progressively in thickness up
to 70 m to 80 m or so in the northern part of the area under study. The older alluvium supports
most of the vegetation in the terrain because of its higher moisture retaining capabilities. The
younger alluvium, which is confined to the recent channel fill deposits and present day flood
plains or rivers/streams, occurs as narrow strips at lower levels. The sediments are light colored,
coarse to very coarse and gravely, poorly sorted and not too well inundated. These immature

sediments are relatively deficient in claylsilt fractions and also femrginous matter.

2.3 Local/ Mine Geology: »
The main mineral wealth of the district is sand and the local geology of the river bank deposits is

sandy, silty and clayey. Only sand can be extracted as a building material supplement.

2.2 Reserves:

Details of Exploration:
a) Already carried out in the area:

Mining of Sand, is being done since long time therefore no specific method of exploration is
required as the river born sediments are, deposited all along the river-bed and are very well exposed
on the surface. Moreover, these sediments are accumulated / replenished every year during rainy
season by river-waters to almost equal to extracted level and sometimes more depending on the
intensity of rains on the upstream side. Adequate quantity of Sand is available for meeting consumer
demand. Since regular sand lifting is practiced along the river course, and more or less same level is

seen after rains, so it is understood that sediments load carried is near equal to what is lifted.

b) Proposed to be carried out:
The existence of Sand/Morrum is already established in the arca and grade & depth persistency

has been already proved in the area.

e e e em e em e em em e e em e e e e e e e e e e - e e o e = )




GEOLOGICAL RESERVES:

The geological reserves estimated by cross-sectional method:
Proved Reserves (111): All the Quantities estimated as of Sand occurring up to 3.00 m

below surface have been considered under proved category (111) at three sections lines using

AutoCAD:

The summary of reserves is as below. Table No.- 03: Geological Reserve

Proved Reserves (111)

Section Line | Area (111) (s;m)rm Strike Influence (m) | Measured Mineral Resources
e T o At (81 Velnme (cum)
| 1-1 749 386 2,89,114
| 2-2 2 | 461 342062 |
Total Geological Reserve : 6,31,176 J

MINEABLE RESERVE:

Mineable reserves have been calculated with in limitation of 1.85 m working depth. Bench height
1.0m and width 10m has been drawn in geological sections to calculate the mineable reserves. The

area of each bench level has been calculated & multiplied by its average bench height to get the

Table No.- 04: Mineable Reserve

Bench level | Area(sqm) | Height(m)  Volume of sand(cum)
1 SLICE 2,23,598 1.0 2,23,598

T 2SLICE | 207,551 0.85 1,76,418
. | - B
Total 4,00,016 |

Lol to mine out about 4,00,000 m3 per year mineral is granted by the State Govt.




3.5 METHOD OF ESTIMATION OF RESERVE:

1. Mineral Reserve

Mineable reserves have been calculated with limitation of 1.85 m working depth. Bench height Im
and working width 12m with Im thickness x Im burm configuration has been drawn in geological
sections to calculate the mineable reserves. The sectional area of each bench level has been calculated
& multiplied by its average bench height to get the volume using AutoCAD. Bulk density of
Sand/Morrum may be taken 1.5 for tonnage factor. The mineable reserve, which shall be re-assessed

based on replenishment study of the area after every monsoon season is tabulated as bellow:

2.3 Mining Method:

1. Lease area is situated well within the meandering corridor of Yamuna River.

2. The workability is suggested by keeping in the mind possible effect on the meandering of the
River. The mining on the concave bank is most suitable than convex bank. Hence year wise mining
is suggested in a way that is will get replenished during monsoon.

3. Whole area will be mined out with production target of 4,00,000 cum/year during consecutive 5
year leaving 10 m safety barrier all along slices of 1.0 m will be scraped from mining lease
area leaving 1/3 of bar undisturbed. Sand will be deposited on these bars during rainy

season. In totality the principal of placer deposit is adopted
2.4 Mineral Beneficiation:

Not applicable as it is a sand mining

3.0 Review of Implementation of Mining Plan / Scheme of Mining including S years

Progressive Closure Plan upto final closure of mine

It is a fresh grant case of mining lease and Provision of Mining Plan is being incorporated first time for

river bed mining, therefore it is premature to make any comments about review of implementation.

4.0 Closure Plan:
4.1 Mined out land:

The mining will commence from the upper level and advance towards lower level as well as in
horizontal extent upto the maximum depth of 1.85 m from surface so that mined out arca will be left
open for replenishment during monsoon. The reclamation will occur naturally in such a manner that

original topography will be restored.




The arca already degrades duc to mining & likely to be used during next 5 year is given below:

i Activities | Area already Area likely to be used during
. used(ha) “next S years(ha)
Mining Area - 22.3598
LTop soil Stack = =
Interburden dump - -
LBackﬁlled pit/Replenished pit - -
Arca Submerged Under Active - 3
Water Channel
Safety zone o 1.7675
Area SSMMG | 08727
Total * 25.00

The year wise mined out activities is given below:

(A) Mining:

sNo.| Actvles L2 0 b
1 |Area already broken up -
2 |Area already backfilled / reclaimed -

- - . S . S e e e e e e e e mm e W e e e e e e e e e
e e e e e e e e e e e e e e S e e -

SNo.tls 1%l Activities i L Ara()
1 Additional area proposed to be broken during next 5 years | 25.00
D | Areato beﬁReplclished during monsoon 25.00
(B) Dump:
[sNo. | T lider - 0 | e At
1 | Areaalready covered by dump 7 Nil
2 | Additional area to be covered by soil stack Nil
—_Z E@al@ to be covered by inter burden dump Nil |
4 | Dump area to be covered by protective measures Nil ]
(C) Plantation:
I:SNJ £y 7 Activities ; e Area(Ha)
‘ Page 7 of 11
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L St |

B B Area élrc?dy;)vgcd under pluntatio; Nil 1
‘ 2 | Arca proposed to be covered under plantation in next 5 years 0.210
| (along the approach roads outside the area)

4.2 Water Quality Management:

1. The area lies along the bank of River which flows west to east direction in the area & during
monsoon period, the applicd area will be submerged with water & mining operations will be
temporarily suspended during this period. Therefore no question arises for water management.

The material exposed will be Sand which is very feebly react with water that too when water
becomes acidic. Even of reaction takes place it gives arise to increased temporary hardness of water.
2. The water quality will not be affected as mining is restricted to above ground level. Drinking
water will be taken from the hand pumps, which is situated near the mining area. Number of hand
pumps is dug in the villages. The working during next 5 year will be confined up to 1.85 m below
the surface level moreover; bar scraping will be done which will have no any impact on surface and
ground water. v

3. No waste water will be generated from the mining activities as the project only involves lifting of
Sand & Bajri from river bed in dry state.

4. Mining in the arca will be done above the river Bcd water level therefore water regime is not
disturbed. |

5. The mining from river bed does not have any impact on na,turél drainage of surrounding area as it
is not disturbing any tract of land anywhere.

6. It is only lifting of sand in slices with uniform thickness and will not pose any hindrance in flow

of water during monsoon.

3.3. Air Quality Management:

1. The mining will be carried out by semi mechanized method using LEMM like loader and scraper
without adoption of drilling & blasting & mining will be carried out maximum up to 3.0 m
from surface land. The proposed site is located in the remote area having a clean atmosphere. Proper
mitigation measures like water sprinkling on haul roads will be adopted to control dust emissions.

2. Plantation will be carried out on approach roads & nearby vicinity of river bank.

3. To control the emissions regular preventive maintenance of equipment’s will be carried out on
contractual basis.

4. It will be ensured that all transportation vehicles carry a valid PUC certificate.

5. During Transportation vehicles will be covered with tarpaulin sheets.
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No doubt the mining in this remote area will deteriorate the air quality. The base line values are too

low duc to remoteness of the area. Air quality monitoring will be conducted once in a year.

4.4 Waste management:
No waste will be generated due to mining activities. All excavated quantities of sand, bajari & sand

to be generated in mix form will be sold in the local market. Therefore no proposal of waste

management has been envisaged.

4.5 Top Soil Management:

No soil will be gencrated during plan period therefore no precautionary measures have been

proposed for its preservation and utilization.

4.6. Tailing Dam Management:

No tailing dam is proposed for Sand/Morrum mining.

4.7. Infrastructure:

No infrastructure facilities like road, aerial ropeway, convey or belts, power lines, buildings,
structure, water treatment plant, transport & water sﬁpply sources are present with in the applied
area. Therefore no utilization & their physical stability & maintenance will be required. No such
infrastructure facilities like electric transmission, telephone line, water pipe line, sewer line, gas pipe
line, electrical cables, culvert, bridges etc. do not exist within the applied area, so question does not

arise for the restriction.

4.8. Disposal of Mining Machinery:

The sand mine is semi mechanized open cast. No drilling and blasting will be carried out in future.

Machines will be disposed in next 03 month, after lease period expires.

4.9. Safety and Security:

1. Each worker will be provided with helmets & safety shoes.

2. The mining area will be properly fenced to avoid any inadvertent entry in to mining area.

3. Working hours will be in day time & properly displayed.

4. Mining will be carried out thought the formation of benches maintaining overall pit slope > 10 deg.
4.10 Disaster Management and risk assessment:

The mining is proposed in a gentler flood plain of Dhasan River. The mining will go up to a depth




of 1.85 m from the surface in the respective year and thercafter excavated area will be left open

and vacant for replenishment during monsoon to restore the topography of the area.

The mining will discontinue during rainy season from end of June to end of September. During the

temporary discontinuance, the mining lease area will be submerged with rain water.
5.0. Economic repercussions of closure of mine and manpower retrenchments:

All the workers being employed are contract labours. An industry will provide direct and indirect
employment. The local residents will earn tremendous amount of money due to mining activities. It
will change their life style.

5.1 Local residents of nearby villages will be employed in the mine. The family occupation is

mostly farming. Few of them have occupation like carpentry & masonry.
5.2 About 30% of the workers employed in mine are independent but they are controlled and

depended by their family members.
5.3 The local residents will be employed in the mining operations, and allied activities related to

mining operations.

5.4 During mining operations the ncarby land owners & society of the area will earn lucrative
amount of money from direct & indirect activities. Most of them will spend money to establish other
business also. After mining, the total land will be replenished naturally during monsoon. No

repercussion should be observed during the closure of mine.
6.0 Time Scheduling for abandonment:

It is proposed in the mining plan that mining will open from downstream and subsequently advance
towards upstream so that concurrent reclamation will be under taken to restore the topography of
area. The mining will go up to a depth of 1.85 m from the surface in the respective year and
thereafter excavated area will be left open and vacant for replenishment during monsoon to restore

the topography of the area.

The year wise schedule of completion of quantities is given below:

Activities I¥ear | W Year | LI Year | IV Year | V Year
oe wall along Soil stack . . .
| Toe wall along Soil stac Nil Nil Nil Nil Nil
Backfilling(cum) Nil Nil Nil Nil Nil
| = L
Page 10 of
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*Plantation (No. of sampling,
outside leasc arca)

Maintained

|
|

i Wire Fencing o Maintained Maintained

7.0 Abandonment Cost:

The tentative cost for implementation the protective and rehabilitation measures, the proposal given

in the mining plan for next 5 year period is as under:

‘ Activities I year 11 yean Il year IV year| V year (i]:alg.) ng:‘ l'{ns‘;"nt :

i) Toe wall at the basc and | - = ' = =] -
side of soil stack (m) ,

HRctammg wall at the Nl N*] ' N Nl N'l NI Nl

cdpeofbakBlledpitGr) | : 2 : ' !

'fii) Plantation (no. of

sapling with in the area.) 400 90 35,550

iv) Reclamation(cum) Nil | Nit | Nt | Nt | N[ Nl Nil

|vi) wire fencing (m) Nil | N | Ni | Nil | Nil | Nii | Nil
Total (Rs.) 1 '| 35,550

7.0 Any other information:

Required expansion will be arranged as per guidelines & laws of the area for the community

development. » ~ . TR )
S.No. | i ‘Areaput | Additional Total | Area | Netarea
WINO. Head et gt e | s S e X bt :
£ Tl _onuscat | requirement (inha) considered | considered
. start. uring plan |~ et fully., o [ for
~ * Plan (in period(in | replenished | calculation
E TR el T R e ()
e . |rehabilitated fii
s S | (inha)
] |Arca under mining = 22.3598 | 22.3598 22.3598 22.3598
2 |Storage for top soil - - - - -
E ﬁatcr—burd; / (E‘lp - - e - =
4 |Mineral storage r ™ - - "
5 |Infrastructure . | o ' . - -
(Workshop . 1 ' .
, administrative building \ t
- L ‘
r6 Approaﬁ{oad* - I . ! . . _
Page 11 of
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‘ 7 [Railways s - - . .
& |Green Belt (out of - e ~== s e
MLA) - ) - L
! 9 Tailing pond - | o= e - L - 3
10 Effluent Treatment - -- -- - .
Plant - - - -
11. }Mineml Separation - - - ’ - |
| Planth - - .
12. | Township area/ Rest z -- | e - -
' shelter) » ' -
13.  Area submerged - - - - -
| under active water -
i _14.&ﬂ~cty zone - 1.7675 1.7675 1.7675 | 17675
13 Area SSMMG - 0.8727 = 0.8727 08727 08727 |
~ Grand Total - 25.00 2500 | 2500 | 2500

8.0 Financial Assurance:

The financial assurance has been calculated on the basis of following parameters:

Area to be considered for financial assurance = 25.00 ha.

It will be B category mine therefore
Financial assurance @Rs.15,000/- per acre will be applicable.
61.75* 15000 = Rs. 9,26,250/-

Under the amended UP Minor Mineral (Concession) Rule 2021 thereof, the minimum amount

of the bank guarantee shall be 2.0 Lac.

However, the lessee shall submit the required bank guarantee as per direction to the authorities.
9.0 Certificate:

Required certificates are enclosed along with the submitted mine plan.

10.0 Plans and Sections:

All the plans and sections are enclosed with mining plan.

Date: 01-02-2025

Place: Lucknow

____——————————-_———__—_-_———-————_--—_-—---_————
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Address - 130/576A, Bakargunj, Transport Nagar,
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Director- Shri Satya Prakash Gupta
S/o Shri Om Prakash Gupta
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CROSS SECTION ALONG 1-1'

<

CROSS SECTION ALONG 2-2'
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PLATE.NO- 04

GEOLOGICAL SECTION

SAND/MORRUM MINING

1| SAND/MORRUM

LEGEND
LB | LEASE BOUNDARY
—— | SAFETY ZONE
111 | PROVED CATEGORY
— | ssMMG

M/s Satya Om Developers Pvt. Ltd.
Address ~ 130/576A, Bakargunj, Transport Nagar,
Kanpur Nagar U.P.

Director- Shri Satya Prakash Gupta
S/o Shri Om Prakash Gupta
R/o - 128/346, H Block, Kidwal Nagar,
District- Kanpur Nagar, U.P.

Lease Area :- 25.00 ha
01- Khand No. - 01
Village - lignl , Tehsil - Rath,
District - Hamirpur, Uttar Pradesh.
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ur (m S~136 - Kanpur Nagar U.P,

| 3 | Conto rE R) d 1 SAND/MORRUM Directar- Shri Satya Prakash Gupta

4 | Approach Roa Eomreet $/0 Shri Om Prakash Gupta
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7 | Lowest RL * Tst Vears to 5th Years 01- Khand No. - 01

g | River B e Village - Jigni , Tehsil - Rath,

5 SSMMG e District - Hamirpur, Uttar Pradesh.
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CERTIFICATE OF RECOGNITION AS QUALIFIED PERSON

U Babe 3420 1210 By Maerals Concrisan Hotes 1507;

AKSHITA PANDEY D/o SHRI AJAY NARAYAN PANDEY

Rea Masn Read. Opp. UB 1 Shahgan), [wunpur,

whose photograph and signature is affiozd hecain bulow, having given satsfactary evidence of his qualification &
srpenence as requiredd s rule- 34 )5 here Sy RECOGNISED a5 2 quatdied person to prepare Mining PFian under Rule

33 af the U P Minor Maiers Concession Buins 3963
7
!Veu..ﬁaﬁ.mm

: s regritraticn namber g RQP/UPDGM/No. ....... 11 2 5.

e THis recognitien is vadid for 2 period of DS years from 3042»2021 to zg-iz‘mu.
3 His office addtess is Man Raad, Qpp U 81 Shahgary, Jauapar

& =i mail 1G-akshita9 3@ gmail.com

3 Cantact No -9J840592 28

This certificate wilt llsble Lo be withdrawn/carceiing in the event of furnishing the WIONE infGtinatian
th2 Miming Plan oc priducing the wrang cacumants,

This certificate shadi be v only Tar preparatan of mining lan ol the areas within the tesritory of Lttar
Pradesh ard not for any ather pueposes,

)/

' of ﬁ'} _1" ../' ot ; ’-':’
Vi 0 F :g fb“y}c{“éf‘ 1

Loecmen Signacuce o RQP

Place: Lucknow

Date: 2¢-12:202 (Dr. Rosh\u(jacob)

Director
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